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12.16 hrs.

ESTATE DUTY (DISTRIBUTION)*
AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): Sir, on behalf of Shri Morarji
Desai, I bepr to move for leave to introduce
a Bill further to amend the Estate Duty
(Distribution) Act, :962.

MR. SPEAKER : Shri Shiv ,Chandra
Jha ufunlcd o spcak. He wanted to oppose
the Bill. It is only the introduction stage.

ot forw wer W (wyat) & g
fadg s 9@ g 1 w9 wfgum &
TTE 269(2) #1 2 1 5w # wFar
AT Fi—

“The net proceeds in any financial year
of any such duty or tax, except in so far as
those pro:ceds represent proceeds attribu-
table to Union territories, shall not form
part of the Consolidated Fund of India, but
shall be assigned to the States within which
that duty or tax is leviable in that
year, ..... =

TRI ZAA N owir wmy Az A
FEal & f zwa) SiErgw a1 amAr
qfed | vl & w@ @@ o af Ay
MECIE Tk |

I am quoting from the Interim Report
of the Fifth Finance Commission, page 8 :

“Distribution of the entire net pro-
ceeds of estate duty, along with the
States” share of all other divisible
taxes and duties, solely on the ba-
sis of needs of each State.

€Tq 7Y Ay w1 ¥@T 9T AT Y@y )

W@ A deT U ew & A
i @ua @l @& faad gy § ok
e foamrd wr ¢, @ av ¥ eaw
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gfzawree A 1 sm Nard @ §
Y fer-wwr fomg wifas &1 &
famer a5 &, go<d @ A ) W
fag & ag) sgar ar 6 w19 aT@ HrEAE
F wfaea €Y wrzaq o a7 9@ W@
WX a9 3% WY 9T §ET AT ) qG
SATAT WG 1T | uRE-ggdr F @
¥ Al gz etz fma & ifas &0 §
ey &0 & @Oa  § gaFr faQq wiqv

g!

Home Affairs)

SHRI P. C. SETHI : The hon. Member
is now going into the details of the Bill.
They can be discusscd when the Bill comes
up.

MR. SPEAKER : Yes. The question
is :

“That leave be granied to introduced
a Bill further to amend the Estate
Duty (Distribution) Act, 1962, ™

The motion was adopted
introduce the

SHRI P.C. SETHI: I
Bill.

12.18 her.
DSMANDS** FOR GRANTS-Conid.
Ministry of Home Affairs—conid.

MR. SPEAKER : We will resume the
debate on the Demands for Grants under
the control of the Ministry of Home Affairs
for which we have still got one hour and a
half. We might have the reply by the Home
Minister round about 2 30 or 3.0 O'clock.
Two other parties have got time : the Jan
Sangh has got time and the Swatantra Patty
has 15 minutes. The Communist Party
(Marxist) has not spoken till now, They
have 17 minutes. And then one or two
Congress Members on this side also may
speak. (Imterruption). Only three parties

"Published_in Gazette of India Extraor-dinary, Part II, section 2, dated 31 3. 69
- #*4 Moved - with the recommendation of the President.
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[Mr. Speaker]

have got time. 1 will call all the three
and then the Home Minister will take
somo time. At 3 o'clock, the Home
Minister will be called,

SHRI SHIV NARAIN-rose

MR. SPEAKER : Shri A. K. Sen is not
here. But in his place, do you want 1o
spe.k 7 Very good: let us see. But he
might come. (Interruption) 1 know borh of
you. Shri Shiv Narain's name is fourth in
the list. The name of Shri Nitiraj Chaudh-
ary is there in the Congress list. The other
Members are also there. Tam afraid 1 can-
not call Shri Shiv Narain because 1 have to
call according to the list. T will call the
Membrers whose names are there. Your
name is fourth,

sit gra faard @@ (FFTWIR):
spemey worAT, oY AWAFAT eI AT
ag giag 97 feeme £ g g
AT FAAAATE G2 A51 F7F 4 1§
z & 500 R fomaal &1 oEE@
F7F w1eT F1 fagza ¥ a=rar @ oA
zfrgrg & avar7 ARANT NTA F AR
F =7 8 wry ary §1 FAW oAy F AyFar
gardt sfagrastT 98 A =Y guAAaTE
gegrm &1 quq o wed) ¥ w0 7 v
ao fagea & #MT 9T @7 @, H7E
AT FT & qGH fry s @ & Toml
1, & F@EAAT ® GG WIM A, WK
gegagr swiAA 1 glaEr & faa a7y
Ty u, sTH gAR oy orfawd @ wiwed
®TX F 99 &) W & A AW F oFAT
% grg <Y # mEws A € a%nd
araegEn & 6w owar & fed
gavea & fay @ gAtfagi &, 99 g
wga ¥ faare #Y, I AT A ER
st gfgaar & q19 I 7 IJTNTH
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qeqer wE1ET, W wr feafa asy
fregres &1 dsFmar &1 wwar FAAT
=g fear war & fF ag w3 1 § AW
o1 AT & " FY a1 & fw gg w-
70 F Fg AfTFId IT ATAT T A F
TEfar ¥ 0w & ag wman wfawr-
fed} & g g« adY g ag mmweT WA
sqq-srAr-n 1 A garw A & AA-
AT T wAAr ¥ faearg Gar 7 w7 w77
WEAT § | §FQ W § g waAr wI
1 wrqvasar § f& g fas o< a0y
wfzarzal #1 g ®IAT & 1 AW TqAAT-
fas &1 Ager wwefaw g@ &1 -
Afaw g ger d fama w@r 8 )

¥ og auwA Hogag g f6 oo &
geq qeft moar @ ox w1l adl 2 2
T HITH AT K AGAT AM-9% T qFS
g1 A & AT § 1% oF re-
U 1 AFT & AN AT F AT G
%, IH FEFWIL FL AT FHF-S(1 ATeH—
ZeaT & W 9T qgA 1N Agh F Avarai
FY 9UgT FT qF | @ & oy w1 T@w
FGH FSHT 11T, S Far F fquqr #1
fez @ refqg T & 1 o1 FeAT ®
T9F 1 Y 7 F Q@ §F Aav 2
W@ ¢, T HFT & Y FSAT 7 @AT
gy &, ¥ 5T & faud @A F g
fTHT W

weqe wEEy, ¥ §3 FmranT o
¥ qg1 -5 WIT W9 AT § wfasr
F1 JUEVT FI& U § GHEAT HT g
fama &% a1 W a3 Wi AR 3T+
g 0 | FWE w AgE am wHD
qT 4T A7 @ & gAfaEl #®)Y amear
g AR g & are. Afew gfawm
arg Sl w7 g frmaar @

¥ o1t wwe S eqw § for W
oaw § =wE T oyEd b oo
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we dar @t <ot d-oeg # | T e
gty #r foa¥e ar wf @, sEar fawr-
fral £ Fnaffraa 5@ & T A @A
arfed | N A g AAE TIFT W
aryoifasar ar gRIwar w1 9TAq T@l
M gar | afew s g fasrfat
FY A% qT @ ATAAT A1 AGANT AT
grarg & frusw & fagx s afa
TR A8 9317 7% Y wEae fqEdE §r
w7 & Far agt feegrew qfifes-
fagi 41 2, aw & 7g weATeE F wie-
FIY TFY AGT 7 397 O /AT AT T MO
geq wfragi #1 favara & Fac wifas
fasrd & warge & @@ @ wfears
dar gt @1 ¢, A fausrw & fay
F3W 7@ IJT AFA ! w7 IET AT
AT Y AT ¢ 7 #@r A90 F €99 A
SATIMAl FEH ISR KT IF FT &AHAT
#sigfea & fam &7 sEam& @ig
10 FIA FT TAF AGE 20

qeget warRd, IO wranr & fae-
fonl #) sifag &@ F W@ 0T OF-
o & fAd @@ |faa § 1 w2
fasna /wr § 44T 92 & gH qwed Ad) 8,
gaf & At aw & s A ggd mias
g, afew o sAaa Fo6T J 1w e,
fom it ®1 frgfe & aww grine
1 wrvareA fear @ 9, @t owAlde
FATH F mrvaTEa  faan ar & sHem
fagrfent #1 swifaa fear s, s
gg FHtaT #1 fawrfal & qaq A
WA F1 91 G §, THAT A I6 -
fom & &1 waa faarsm@re |+ o\
Tg A e & gew weft ®Y g4
&1, fad = & Al ) gEma—
wH A ¥ qrafa Tl £ awy 7o
qaTa A IR dAw T8 A A §,
g M AT X IT W gF oK A g
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1 WRag TR g wen A
gamaw, agt & faOedt a9 & Fama) @y
AT g AR faw §< ¥ wwe w1 fe
TG AIAAT AT G Wfgd, @t oreqr
4 w1¢ faeqres ofcfeafa dar aft @
wfed, & & awwar § fs gea aoi ot
At WX A go Y & Aol | W
ga 3f9m am Avam & fad dar w1
awt & 1 AfeT A Q1w fgmry mar
1€ A8 & 1 A AT A g, Ay
T & WA §1 AT O a1 A
TR ATA AN B dw F g
FaTAl ® GE aFAT W A g ag
TEI U GF W QAT e 1 feg @
fpaar #Y %z 1, IEFT IvwCw wE
g |

#°7 W TGl F graeal Foare &
mad ¥ fawre @ar wifad 1 gamr
afaga qaras &, WX 3@ waw
famifal &Y sw & 1 = Hareww wfa-
°A # &7 W asY H 3y diaar
grar ag wwaraif.® 4@ 8, feeg 9w
&1 g g wfawm A oafefy # & gar
aifed | F2 ¥ 73 g /T w1 "S-
w At gfaem ama @ 1Y #k
AT # WEHT $F Tl w1 A wfawr
# HTNT AT KT AN q@gAT A0fsd |
FfeT /T T R AWl § dwx Y gfgar
# MEW  FT, @faEE ¥ wa7t wr
qaq femr g ? sag aw At g fw
¥z 7 w7 w4 feafagy &, qonr wwq
a9 ¥, ST AT A2 QOATH § |

T Ul & wfewrdd € waf g
WHEWRGE ax ¢ g7 wR
I A G T AA qET GG Wy
ATAAT I5T 97 q ¥ wafarw w2y ¥
st 4 fr dfeara ot ® v fr oy
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(= e fagdr qra |

® gy w-ara 239 (2), 200 sk
356 = ANz #T, WA N
amwat § feefrard arad 78 § 1 w2
Fao 3zarf Y sxga foar ar, afer qar
T 9T wEww fFar mar 7wt gig
T ¥ oF 5ow d31 gwr a@r W & 9w
S F §F §2T § ufeqq F3ar 7 g
g 9 w1 5 98 welt sww g §
e F-0Ar gEr welt @t oagA @
favare &Y 991 8, #11 weryra Ay ag
adrg 2 wFar § & frara aar sy a7 @
T SR A AT a8 g A
fodr arem g 1 R gme g-agfy wd
e 7 7Y frad azv #1 frvara &y
far g, s39x ) w7 am % fa faaw
FAF AT G ¢ o ag fyum
FAF AT A0 afer & qg wen
Ssgr #1 fegfa s qgATE | wF
HEd 939 H 2 A 92 Go FF qAI2
fast 3 fagmr war & mevna 5 @ &
AZ TN w1 wgr fm FaweT g w5
A wfgd | aar 7@ wwer 9w www
#&4 ® Ay 3T o4r, oIz gg =w= A
®ET 4T-3) F&T 7 qew &1 favara @)
IFIQ, Woyna § 3@ IF1 L Iw F 0
T &7 sfgFR § 6k wsqarw =
A VT AT giv o Afex wa e
Tz fag & FEr ) ag fraw S
AT TE AT ... (sameia) ......

SHRI SHEO NARAIN (Basti) : He was
not even an elected member of the House.
He did not face the House, What does
Shri Vajpayee want 7

st wew fagrd wmodd : A€ s

Tgwm R ar adi }, A wErw AL
f&ar gar gonm afw @t 6w 9% gew
w4t g gFar ¢ ... (s@ANA)...,

(o® @xem :
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& vF fifva wew gufeaa w2 @ )
# g a1 & ford dar  fs T AW
%% fag &1 agua 4€) a1 afew fag gea
wAt &7 agwa ALY g, Far 3z faae
AT FY T FIA &Y AW FT qFAT 8 7
ag qSAITH qT FA)
T & &z wrd fFoman s us-
QTS ST FAT T F ATIRQ FL @ & |
fazr & ot ar qraam med & g9
2 i faam gar s #3241 fama &
W FT & v Ffww gfamm & vsaTe
4, fama gar § agag Iy g A =
dtvrg fag & afex wvew 71 aafea &
fear) g aga & WA 9T OF S
#fageer aafea frar mar o weg w30
3T agd & W 97 whAgza &
F@AF fFarmar ) qg sl gw o gz A
Fg fr faQd) a7 a1 #) a7 9 FOA
g1 29 WY FTa & A "9 W@ FO9 §,
gg grag Wz gdt fagew & @few
g5 UIHIfaF A &1 a4g 8, weA qfa-
17 F1 eqTRT FT & | oA F1 fFA
qrawl § feeflym<t qra g, ag wa
A9 FLT FT WG W 2T 2 | AN
qua 4 "@fanegs gru qgie f&o ag
AfAAT FFG AT 93T § TAFIC FL
faar | afwwmg gg=8g 175 ¥ w-
ag fear w1t &1 wgseE 175 99 w9y
sgRi A A s & Fmd gz aedt &
21 & fF rade ) feeftaqd g &)
afea feT A gg ueal & =) g ST
gudq fear &1 AR goE & ngd], o
qraz &, w§ fs #faves § afwamow
da1t fwar g1, g1 & 99 fzar

TE-w1d @A (S qwATE wwgiw):
W aqAr feeftaT gedmre far gem
oo (STTEA) ...
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sit gz fagrdl awdadt : ¥ OG-
91 e aaT gaa woA feeArad fafea
w31 ? a1 9z Ifwa g ? @, wgeeR 179
¥ ferftow af & # fot 9 T A0
qMRAT § A gg WA Y a1% fe@mr qEd
g & 9wl aar g a1 | & T A1Eq
% medi F1 Y 2T FL I E | 98 A U
wez § 1 T 9w Ay @AY q€ qwwarQ
¥ aymd AT wE ¥ AAT AT AW
Aty § ar W AR ¥ “qwa
Fegid Fgr 41

«The Constitution is very clear on this
point. The Governor of a State is
the constitutional head excepting
three articles. I have referred to
the latest scholarly edition of the
Constitution published by Shri See-
rvai, the Advocate General of Ma-
harashtra, and he has said that
only under three articles the Gove-
rnor of a State functions as an
agent of the President. They arc
articles 239 (2), 200 and 356. Exce-
pt under thesc three articles the
Guovernor functions as the constitu-
tional head. "

3T FoFIT HIEE FEA §

«“When an advice is given by the Chief
Minister to a Governor, the ques-
tion is whether the Governor is
bound by his advice or not. My
answer to that is that he is bound
to accept that advice. ™

Fagam g fFo...

= qarATA e : WifEd &2
9 9§ WS

it wew fagrt mwdal

“When an advice is given by the Chief
Minister to a Governor, the ques-
tion i whether the Governor is
bound by his advice or mot. My
answer to that is that he is bound
to accept that advice.” .

CHATTRA 10,
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SHRI Y. B. CHAVAN :

I never said,
“defeated"” .

st wew fagrdt alar : fedhix
a1 ? T qvwr fag fedRe adi Y
g WAl qwEl M AT AAE FTLIW F
%1 |

T £1% feRdT ar av ¥ go grfksr

sarz fag @, ff & @ # wrey ava
Far dv |

# uF q31 AGAYW  WAAAE FHAT
eI wr g1 el & efesim § & arf
gz sfaar A€ amgar g S wdtg ¥
&Y T 97 gy A1 gFar § AfeEw =wfy-
o & fau sfagrT f =T e, A F
o fafaame @ fgq 1 w=aeTe g94-
9 & fao uw o R ToawE qra
% fau gaw fron 48 /= @%aT & 1 qo
gifeaT wamz fam & ud a9 & A9
YT T A w7 Forg Y ga & A1er
a7 T8 9« wwar @ ag Afawm A
wafar 1 AT FW w qOFT G
faz amw ¥ wgAd g fs gz @
o TR FIfGT AT F9 F THE
F EYETC KT H waY wAwd § 1 Tawy
sraeqr dfaaa & faafae} 36 ¢ fa
Fvz AT Tl W1 frarr @ ar usAl BN
gIqE FANS A AY IR g9 w3 & fAg
ow seAdiity aftey § awdt & | ER

- gt wfaw & weera @ gt W

ST AT R A AT GAT ®T,  WE;A
e T T SR WA WA T FT AT
@ E gmew g A R g @
g mes ¥g@md marf) ww
¥z N7 e omaETa @ @A e
wfer 3N feamr 3t g7 fFagema &
HTHTE 9T AW T @R AT
<rogl W At wfagry w7 I ST R
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[} w2 fagrt aroidt |

TNAT TG & AWM | W uF T
w2 sifad o, Teufa gga) AR
*W, ag fqaremea 9w o3 =3t F¢
THAY & | IF ga fawre gEr g #
T EA 7 7w @) geex e
T @A A ST @ amfa g ? ga
T a1 FY FraAr Ay

MARCH

% % ww A ol =i wEw | oA
AT FHOfE w1 owwA 20 gg e
& HATE & Tem WAl s faar s
I A qg qroar &1 41 fr 55 2507 79-
1@l 1 grew aaY a7 5 a7 7 frar
AT, T TG FY oqawar AV o1 T ¥ )
AT % qar am & 5 wamA ;1w 07
& faq wa & AfeT 37 gEad arfen T8
R W W oF AT I F O
I FT GAAT FT ferar war g a1 fax
% faws.... (smawm) . st w1w 93
ﬁqaanqaﬁfﬁm&w&&mtagl
afe famaardy & g7 wrRei w1 qr fea
A (wraew).. feafr ag a3
FIAA D Frafaa F @w A gwE
GRATHIET F @ar | & sgagiy
sformeal % @ar wrg ) sy fan
FHfQY #1 gzrar a1 W forax gwed
I W@ § I welegr W WA
9T I swafai ;1 afey foar &t
TR TG 9T FH F T 7Y qoe)-
TPE @, ST ger faam oWk ww
siafai 9 e ¥ Aol o= o
gAT | @I 9 1 777 Jor) & A
59 g ¥ Jordr g fF IEwr ard wyawr
& ez g ot & 1 W A FIw I
@A e fgrm & @y oK fawa
g9a1 & | Izmr Tifgq | F g Ay
* foe dar afi § e wsgr wgT o

31, 1969
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A KTz e st & waw
Tifem 1% sifge 1 g% wfawat amd
TET 144 dre¥ F E1 gwax F AT
TR 144 A o€, ¥ @ & g A
F R Ky fedgm mar
FAFFAIN PR fax w4 T F
FHATA Y w17 97 arfaw 79 fao Mo
& mfezt s ¥ avae # o w0
FTH FW & IS a0 T4 Fi5A0597 F27
FA W@ g M TwEE 7 AN
feafa dar g€ @Y Swad swasrd 97 Wl
1 7 &Y, Tar &Y 4 ww 1 2 1 gafaw w07
o oF fraig feon @ @) oF w3w A2
Tza< fraia Afse o 2w g} warfal
1 arfam & &% 1 sz fedy 7 AT
o 53 g @t 9w ox fawreity F13-
aiEl gy away & Afwa gfrw Sk gEed
& "qa § waarfei £ qarar ww=1d 3
forg wrgar & Faw gy w1 @ & 9gT
aw1ar ag 2 fF gt a1 O arfor 533
¥ A ¥ Gaar faar 9 afz s fzar
FY FZAT F HIAAT Y HX IAFT THRA
g, 3% faw & ag sgar Afew aw
144 N=x & srow faq a1 gaea) #
FHTAT 1§ AT wfeA & W 5
faarwar g, I gwed af@ AT &
a1 & qedicar & @ =ifge

UF AT FEHT GO FEAT | IWH
areveTfa® 0 @ W& 1 o« wAI W
g § A WX TW FT AW I S(rET Svar
g A A A dY fF O F & A
wig A 9T gEer w9 g W
FHmA ¥ gqoer g A & g wfeew
YA AT & weAear § @ gu AT
FHITA 7 Fgr & 6 7 F @ QD A%
rr sae & 4 T 1 7y Al g
FdT FATHT & qg & G 1 faw af
q) afe7 g@R A ww fle %) @
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TR, Igw gwW § Ad) wa famr o ww
fRiamrrgafog Ix A o @
9T miafa #t w1 @ g, gEd A A g
#At &1 e faemn wwgar § 0 39 A
¥ UF FAdE geem ¥ owTw U R
wfezd gt qaw wtw A RAE 0w
qelty feqid ¢, Aawmdr @ s
FTET A FHUT A O FC faar § 7@
fa ag quariqat foire 8, wfer afe
FHITT g0 qT qigw FWAT &Y fanE q
1

& agar § 08 w4 wEtag 2w &
ATE F WA FF av I 9T -
2 Wl A WOt q17 7 | W 0F 9
4% 8, o W1 TEy wawg A4 waa, e
B0 U39 ©F  warewsIfas usq g
w1fed | gara wsw ¥ar @wr wifed o
H A9ET & WITR 9T, W7 & WO O,
T F AR 9T, FE AgWE AL QAT
ifzd 1 Ffew sa1 anmaifagar & w4
4g & % g9 wodt qoor § A@Er are
& ? & wapwafosar &1 94 UG &
(% g7 woel qepfa aggare & 7

1T 7L afiaar gfar aid e
T IT gu A Y g7 A IATA & fAF
T | 3ATEA F WA®T 9 IFA
aifs Y ats1 | arwsasy wEard
¥ g9 9T wrofa &Y f5 or sEesEfas
U §, gage €2z #, Afas agf dver
@1 gFaT | Arfge avear fgeg ggfa 2,
aifaw dyewr o FTaT T0fEA |

AR wTERaity asegfa 9@ geHw
ArE ¥ qOedAl § oWy 1 wgedr W -
TR 9 w1 o fax & gr 1 weEgfa
A 99 fax & ArEr ggATd W vewfr
I fox & gma agar 9 go § &3 @)
¥y wear A frar i gaemm wgefy

CHAITRA 10, 1891 (SAKA)
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FY TEAT HY AT qGAT FT AR H
|7 grq aty FT A3 4@ F1A wfghk o
TETT FT ATAT TLATAT WYL HATAT T3AT HL
%@g YA ® g fegeg qafa g
aufrdga g f5 ag awfr feel fairg
IUTHAT qaret &1 fremr Agf 0 afew
A A fagt & fasdt gf aesfo W
feear &, 9T 7@ dewfa ¥ arar a8 avsr
ST awar | dgg ww M § far X
THATE af #, qg nef St # e
ward Aot o ®Y M woz weal ¥ waAY
T FLAT 90T )

oF q€ aft gz gl §, & AW
AT HEAT ATZATE | EAIL To ®F
fagmemr @ 4, & 39 & wraw & fay
¢ aard 27 9mgar § 1 AfeT g g@
g fr agi g @17 =Y =€ fr gurgd ag
ferg ad &1 fgear &1 gw zg a@ M
A & fay drR A & gegT F
a9 &, guigd o wfAMT ¢, grgvga
UF FAF § | o aF 7§ ®wOH AT ATY
¥ 74Y fazwm g gfaar & 97 s &=
FT & @ AT Axd 0 AT X Ay
amwar fgrg men w87 § e gegvaar
TOAT AR | ST el #F wrd g
sarent gé @ at ag a@a srear gk ¢,
W AR IFAEA & oAy Awrcadr &
# oz wEH WY WA AT FTAR W TG B
fad o § f& 7 s g w1 I
aR wg f& gagy Ay A ¥ 0¥ -
AieAT &Y AT F fay dae @ § o A
& wiAa § qxawA @ A8 wg wwar
H1X Y GRATCHT & W 499 § IAE1 A6)
e ara Agy weAr wifgd

aeqer wgied, gA gfraal € e
agqfagl & feafa f1 atw & oy
ofear Wme 3 wwgear § ow s
TATAY 41 | (sgawmA)
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SHRI B. SHANKARANAND (Chi-
kodi): Only Hinduism recognises unto-
chability and no other religion in the world
does it.

MR. SPEAKER :
that he is making.
ot wza famA awdt ¢ qfnfoa
wifaml o sA-Arfaar &1 feafa o
famT T & fay aeq g A oF
Fuar a4t | = ofagr odaw 9%
Fegst ¥ 1 26 AT K, TS F fTq
az frqrd Tregafa #v amfed 2z & mit
e 39 RAVE ¥ o a5 951w F ¥AT
At 2eY 21 3@ fqiE &y @ O a@)
adf Tar mar & 78 fand gd ai ad)
faE?  FIT W IF 9T fa9T #3
@ & At fonE .1 sawifoe ST & A
goere 99 97 fF9r w7 aFdr g ) AfEw
snfemifaat wfr gfeeal Nt feafs %
graea § g FEIT wTAT gem o # g
g4 ot & sgar 5 vadwmaw w1 oaw
¥aa fagg gaama ® AA w1 & g9
adi &, SO WR fuw § oNFm w
A we & W S gfeT &, amferal §
§ YT WIAT H IATT AFGAYW €41
Y FT WIA A UFISW & g9
et oFraT afwy # oF faww
&% il o aFarfadl & gwi
fraiT #<X & ol @At wrfgd | aaw &
T 79 Y g¥ fawma feanar g, are-
m ST Ffa & fr g7 S8 I AT
gFTIT G § WX IF AR FT w9
2y ¥ fy o g md far ooy
favarg ¥ @zAl @ @ gW FS A
wy [y sfeard 9T awom &1
HATATEF 1T AV @A FA |
ag & s gu g, famm &1 gw R
gremfiasar 1 AT FIQA U AT T
T F AT § o AE F1 A aft §
g w g g, O oEs fet o

It isa good point
Do not spoil it.
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T wfaaa & sravawar @ A1 T
wfqarT 1 greew gg w0 F gren @Av
aifgd | W ge AN wgaE ¥ 39 @A
& alo § A 7z7 dYer A § W AT
M IAN qgA T AT HLAT § A AR
oYzt a1 fpwwa 31 oz Pews gre 3T
Tifegd R v & wfy 378 wox arfea =1
qreT FEAT I1f2Y | Y Uy g § I
Fod1 9% F+E AR AT w1 qwdga faqar
Fq Y F FATU 997 Feg (AW g
g9 fauarg feamd €1

it Afanw fag sted (Gromans):
WA wgEd, ¥ 7 AATA A AW F
anda #74 ¥ fax Az gar §, o ww-
47 & qrg q19 & 97 T4 wg1Iq 1 AT
2 fra oY 3g7T frg weer &Y A9 €
T 8T wwfaT FTAT w1897 § )

qgdT g &Y YFfE KiET F
aeaeg ® g | 12T §afedt wida gard
wedta /el & FIT T § W I
¥ gg ~rar Y A g fw T 9 dEmEi
AT &€ | H a8 THT QMW AT H
A1 ®Y 1Y @ AR 9" W & Fa faRwy
F1 gWAT g I GWT WY FY ST T,
Hrarst 9¢ gATt FEM T2 @1 A 99
F A AT geAr & W W gfaa
fedr o & 37 efem @, fomw aw@ &
oI ®I OGN gafowd g U exal &
gadl & gerdr a1ET AW wide
a1 Q& g, feg gz & wuAT dtart
9T T @l 39 & fod gy OR & Ia-
T FR WA § 1 GHE AT o o
FY TEW@ AZ &, W TH AW@-TAUIT
& gaer Y T G, S A o guar frar
qr Ia¥ 3G, qifeear & gae #) 2@ o
ga &1 fafsa g e s &Y &Y forw
A% § 99 § uie foag awg & gark an}
eIl wEw & gafeoa far mar ¢
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SH ¥ 7g 3w FT GrAvel A 4T A w3
w5l | gufag & qg oA ot @1 oA ew
I mEfgq ®oAT 1Egar § o IR
faaw maar war § f& ag AN F59-
foT ad #Y qf &7 ¥ Tw A Hawsi A
T w F v qd | o fr et
FT ATTEFAT &Y § 397 FYA |

g i Ay & FgAT I_AT § AW
Ifetmad Farx § 2w Ot a7 @
@ 2, uF W ¥ IAT ¥ aFanar 947 §
frgq @q1 2w ¥ 3,56 830 WA gré
w12l § froiai & fay g3 § o 5,387
AT Gite F1E § 0 gy & 1wt wwA §
S g A aet AT S ¥ w7 ar fE
wfezg fere wfezw femzz | § ag Fgm
f& 7 araAf § wfezg feare wfezq fearse
FZAT 2T FH 2| A A H A3F
AT A E &1 10, 12 @ FE AR
z7 ¥ sfrzq fearze aEY afes & sgm 5
wfezn fzare stfeza w2 1 ga wmaAl 1
wedt fagerd & far ofx sara & wfy
A1 ¥ grear g w7 F fad g -
uas a9 fage %, M oF Ad waw
F1 | A9 @7 fF FEFHA o) gATIAR
g€ #1E g 0y § wgt vy drg garT wAN
98 gu & AR oF oF 99 & Ay g oF
gA At Ay A @7 @Y oF 99
araat #t fAgzry # &7 39 &1 A0
N R g7 T AT gige oforg ¥ @
wrr o ofwd w1 w4 frozr T
gm ey Ydmaw axq # fge
FA A A q W Afgg eRow
g€ #ret & foaw Yomer w59 7 wma-
aFar g 3% fgw w3

urarg AR fag & o & gz
HAY AERY &1 A fEmE g W]
ag § @lo dto wifo | ag WA gfww
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tae & weada FTH IO &1 oW S HET
5g fraffea & 1 93wty &0t 2w & afe-
feqa qar g wé &, gl oR F F A
T g W@, £ gud gw ) oF odT geqr
wifgd NN & fFdty st & FH T
1§ T g g1 1 IEA AiT FLES |
AT Y #o dYo mwrfo aY gy &, 9@
®Y 9T qF g7 &1 qgafqd 4 @ A9 a6
qg W17 A7 FT & AT qEATH AL HC
grat ) wE far gz A0 w1 AW
TEfiHze #A A mwoft 78 A FenE A
TEH 2T d Q1 fagw ¥ arg wrwfra
fear 2 & grar 21 g o d @
fagra &t AGH A A e § 3T A
qat #14 F fa¥ oY o sfaar ar wdr §
qTa &1 A aFA g€ graT X 3@ A qu
w73 & far ¥ Fam Irr 1

or A & A& g & faerar
Figar g ag gg "iAan g fag fF amddr
AT F g W IEAT o¥T IAF fAu &
groadr &1 agd srardr g IFA
g9 919 Fe! AfFT UF a1 FgAH 7 T3
i fews ad 7 F A &4 ag 94
aafes %Y fagy f& ag arg & frar
T ¥ qar Ag¢ qrATLT A AT EF 0 7
# oAt AT A T TH @IT AT FT AT H
Uy caafsq #t faqa @ arg w=fma fwa
a0 far &<@ g1 # qwaAr g ofe ag
|ryr @ET FIU AW F WF oy grafami
& qrrer w0 Tw miefaal & fear
ad F1 qg FA AL A |

weny wETY, 979 7 A gH 9ver 47
guy Foar gu% fan & amrd g Wk
afew 7 g # & fox & g F2137 &1
Twrz feniga &1 andq FWATE |

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands) : Last time,
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in respect of the Home Ministry’s demands
1 was very much eager to speak but I was
not the person to get the chance. The
problems cf Laccadive could not be placed
before this august body at the time of the
last Home Ministry s Demands, T stand to
support the Home Ministry’s Demands. In
the history of our country the present Home
Minister has faced such crucial and trou-
blous times. I think no other Home Mini-
ster has ever had the opportunity to face
such difficult times Perhaps some of my
friends from the opposite are commenting
on my own vernacular language. that I
feel flattered. I am notat all flattering.
1t is a real and genuine feeling.

There are some hon. Members of this
House who question even the supcriority of
the Central Home Ministry to the State
Home Ministry. The other day--if I remem-
ber correctly-=Mr. Dange was comparing
a State Home Minister to Central Home
Minister. Everybody knows that there is
no comparison between the State Home
Minister and Central Home Minister. He
says and he claims that superiority comes to
the State Home  Minister because he
happens to come in direct contact with the
pecple--as if, the Minister at the Centre
directly comes from America or from other
countries. But he thinks like that. Itis
not so. The steps taken by the Home
Minister definitely adds to the prestige and
honour of this Government.

I may now turn to the debit side of
the Home Minister. There is a certain
impression and always it has been proved,
whenever there is some sort of force or
violence, the Government of India has a
tendency to bend. That kind of atitude
has been very much agitating in the minds
of the selfrespecting citizens of our country.

1 have been here after the elections in
1967 1 have been telling the Home Mini-
ster and this Government. You must tackle
the problem from the very bottom and
not this kind of patch-up business. About
Laccadives we have been hearing so many
things as if there are violations or the
Naxalites are doing there the same thing as
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they have done in Pulpully in Tellicherry.
There was none police firing in the island
and that was compared with the Naxalite
activities in Kerala How is it that this
incident is given some colour ?

You know, Mr. Speaker, the population
of the Union territory of Laccadives is
roughly about 30,000 and the area is rou-
ghly 11 sg. miles. The number of the
Secretarial staff is about 1, 200 In regard
to these posts, the local population should
have been given much more share. The
very purpose of the development schemes
should have been appreciated. There are
limited jobs and an unlimited number of
people to compete for them. What
happens ? The persons who are deputed
or taken from the mainland have got their
own relations and kith and kin to be appo-
inted in the samc area. They compete for
these posts in order to retain their power
and vested interests.  What happuns 7 The
people from the local area are neglected.
Whenever this kind of clash comes and with
the population of the Laccadives being
Muslim, automatically somd sort of colour
is given to unhappy incidents that take
place. For example, take the case of giv-
ing a seat in the ship. Suppose unjustly a
seat is allotted to somebody. and another
man says : It ismy turn and I must be
given the first prefercnce. Then that man
is marked and not only marked for one
time, but for the entire life. That kind of
discontent prevails now in the minds of the
population of the island, How is it that
the Governmcnt of India is not able to get
at the root of our problems ? This kind
of patch-up business is very bad. Tam
now very much convinced why the police
verification reports, po'ice reports, adminis-
trative reports and intelligence reports-every-
thing comes to the Home Ministry. That
revcals one story and all these people are
joining together and sending the reports.
As Shri Vajpayee said. what is the difficulty
for the Government of India to understand
the root of the problem 7 The Kerala
Pradesh Jan Sangh passed a resolution to
have a naval base there. What is the
difficulty for the Government of India to
have naval base in the island so that those
people who are making all these nuisance
can understand the real situation in the is-
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land. But they do not hear. Secondly, As my hon. friend Shri Atall
when I, the elected representative from the Bihari Vajpayee was suggesting, why

island, say all these things, it is given some
colour bzciusz I happen to be very much
attached 1o my religion. [ have faith and
I am having some beard and because of
that they suspect me. What more diffi-
culties can I face 7 This is the whole
trouble, Mr. Speaker. When 1 approach
the Home Ministiy, they will say: All right.
We will look into the matter. The Home
Minister should change this attitude of
mind. This is really the crux of the pro-
blem in the island. The Home Minister has
alrcady repeated many a time in this House

all the problems facing the country. We
have Shiv Sena, Lachit Sena, etc. They
are born out of economic problems. The

very same problem is facing the island. Why
don t you realise that 7 What steps have
been taken by Government to solve the
problems facing the island ? They have
taken no steps at all,

13 hrs.

SHRI VIRBHADRA SINGH (Mahasu):
Start another sena.

SHR1 P. M. SAYEED : As the hon.
Membar has said very correctly, perhaps
we have to start another sema. This kind
of thing is very bad,

I have been telling very often that the
deputationists who have been deputed from
Kerala should go back after completing three
yvears. But there are still many of them
who have been serving there for more than
five years or six years, and they have crea-
ted a vested interest there in those islands
with an area of about Il sq. miles and
about 25,000 to 30,000 population. I am
mentioning all these things so that if
Government come to know of these things,
they could take some steps.

No Cabinet Minister has visited these
islands so far. [ wonder whether any of
the Ministers know how many islands are
there. Instead, we have to spend Rs. 10.000
in order to send delegation after delegation

to Delhi. This is happening because
Governmcnt have not looked ioto our
problems.

should a delegation from Parliament not
visit those islands and see for themselves
what is actually wrong and what the diffi-
culties of the people of those islands are so
that a remedy could be found and it could
be implemented ? What more can we
suggest except this ? Repeatedly we have
been bringing these matters to the notice of
the authorities, but nothing has happened.
If anything happens in these islands, imme-
diately a colour is given to it and the Home
Ministry is satisfied with the report that it
receives from the Kerala Government, I
would, therefore, suggest that there must
be a parliamentary delegation which
should visit the Laccadive Islands so that
the actual problems of the people could be
understood and Government could take the
necessary steps to resolve the problems
immediately.

MR. SPEAKER : The hon.
should try to conclude now.

Member

SHRI P.M. SAYEED :
1 got very little time.

Last time also

I would request you to give me some
more time,

MR. SPEAKER :
his speech after lunch,

He may continue

13.02 brs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock,

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock.,

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANDS-Contd.
Ministry of Home Affairs—Contd.

SHRI P. M. SAYEED : Mr. Deputy-
Speaker, I am very fortunate that you are

in the Chair......(Interryptions) It is a well-
koown fact that you are liberal to every-
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one and more so to me. I was speaking
about the economic development of the is-
lands. Very negligible amounts were ear-
marked in the past three Plans and the
amounts actually spent were much less.
Even the amounts sanctioned were not
spent. In the Fourth Plan they have asked
a substantial amount to be spent so that the
only industry there, the fishing industry,
can be developed to a greater extent. It is
painful to note that only Rs. 196 crores
or so was sanctioned by the Planning
Commission. When we demanded an
expert committee to be sent to the Lacca-
dives to explore the possibility of setting up
industries there, the hon. Home Minister
said in the Laccadive advisory committee
that the best industry for the islands was
the fishing industry. 1t was decided in the
Committee that whatever applications were
pending in the island administration for
pablo boats would be taken from the main-
land and distributed to the people so that
in future we could have our own boot
building yard at Kavaraiti. Nothing
has been done in that direction.

We have two hospitals and some health
centres. Fourteen posts of doctors had
been sanctionced but only six had been filled;
eight posts are still vacant and the Govern-
ment is unable to send doctors to the is-
lands. Doctors shotld be sent from the
Centre, There are 326 new posts to be
created under the Plan but 1 do not know
how many will be locally recruited. In the
past percentage local recruitment has been
very meagre. Even for the class IV posts,
people have been taken from the mainlands.
I reqest Government to see that more and
more employm=>nt opportunities are given to
the local people, because as we all know,
the root cause of many of the problems is
the lack of employment opportunities.

It is & well know fact that sensitive arcas
like NEFA require greater attention.
Many committees were appointed for NEFA,
and the Ering Committee which is the latest
has submitted its report on Panchyati Raj
and other things. This committee has said
that the five districts of NEFA should be
connected by roads, and people’s represent-
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atives should be associated with local
development  works. The position is

almost the same in the Laccadive islands
also. The people’s representatives there
are not given sufficient importance  Firstly,
they are all nominated. As you know, a
nominated person owes his loyalty more to
the officials concerned than to the people
whom they represent. This kind of thing
should stop immediately so that the real
representatives of the people could be
associated with the local development works
and the administration. School buildings
have not becen made permanent and many
of them arc in huts. Similar is the case
with the schools in the islands also. The
Ering Committee has recommended that
Hindi should be taught in the schools in
MNEFA. But that has not becn implemented
so far, One of the demands of the NEFA
people is that the secretariat should be loca-
ted in side NEFA. But thesc things are
still to be done.

There is also a boundary dispute between
Assam and NEFA  Of course, every State
has got its own dispute with the neighbour-
ing States. And unfortunately we just
drag on without solving the disputes. 1 feel
that the Home Ministry should take immed-
iate steps so that these disputes do not drag

on for an indefinite time but arc solved
quickly.
Another problem facing the WNEFA

people is the absence of essential commodi-
ties shops in the border areas. The result
is that the people of NEFA are obliged to
cross the border and go to Tibet. In the
pre-lidepzndence era this used to happen.
But now also the same thing is happening.
I request Government to sce that the facil-
ity of these shops is given to the people so
that th:y would not have to cross the bor-
der and go to Tibet.

I have already suggested that the officers
who arc deputed from the other paris of
the country to work in the Union territories
should pot be continued there for more than
three years. This is one of the problems
faced by the NEFA people, and this prob-
lem is also faced by the people of the Lacc-
adives und other Union territories. The
problems of these Union territories are
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always similar. Thercfore, I feel that
Government should give sufficient thought
to this matter and evolve a national policy
on this matter so that the problems of the
Union territories, can be svlved effe-
ctively, My suggestion is that there must
be a common cadre for the Union territories,
Jjudicial, police as well as administrative.  If
that is done, then it would be easy to solve
many of the problems facing thesc Union
territories.
.

SHRI P. GOPALAN ( Tellicherry ) @ 1
am speaking on the Demands of a Ministry
whose main duty during the last two years
was the toppling down of various non-Cong-
ress Governments in the States.

While speaking on this Ministry, it be-
comes necessary for me to make certain
observations about the Centre-State rela-
tions, which has been referred to by many
of my hon, friends who spoke before me.
I wish to approach this problem from the
background of a new tendency and a very
dangerous tendency that is fast developing
in our country, a tendency to build upa
police State,

Before Independence, and up to 1947,
despite the fact that freedom struggle was
sweeping all over the country and a heroic
struggle was going on against British imperi-
alism, the British Government did not
spend more than a crore of rupees over the
police in this country. But sioce Indepen-
dence. the expenditure has increased 30
times, as compared with the expenditure in
1947 when the British Government were in
existence here,

Moreover, the State Governments arc
entrusted with the task of maintaining law
and order. Yet, the Central Government
has also started building up its own police
force. Here comes the role of the Central
Reserve Police. Last year, the total
budgetary provision for the Central Reserve
Police was of the order of Rs. 8 crores. But
this year this has been increased to Rs. 153
crores, which means that the expenditure on
the Central Reserve Police is going to be
increased almost twice during this year.
This means that the Central Government
are out to strengthen the Central Reserve
Police with a definite view and a definite
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programme. The role of the Central Rese-
rve Police has been discussed in this House
already.

I would like to point out that a dange-
rous element has been introduced in this
country by the Home Minister by the stren-
gthening of the Central Reserve Police.
Today, the Home Minister has given a clar-
ification regarding the deployment of the
Central Reserve Police in the State. It has
been reported in the press :

“In view of the recent objections
raised by the Kerala and West Bengal
Goveroments to the stationing of
Central Reserve Police battalions in
these States, the Home Ministry has
made it clear that where it appreh-
ends damage to Central Government
property and the local police fails to
give the necessary protection it would
be left with no option put to deploy
the Central Reserve Police without
consultations with the State Govern-
ment."”

In this connection, I would like to ask
one question of the Home Minister. He
says that if the Central Government proper-
ties are not protected well by the State pol-
ice or the Siate Government, the Central
Government has got every authority and
the right to deploy the Central Reserve
Police. Suppose the State Government
fails in its duty to protect even the institut-
jons or properties of the State, what will he
do then?

SHRI RANGA (Srikakulam) : Thatis
their business.

SHRI1 P. GOPALAN : In that case, will
the Central Government sit with tight
hands? This is what I would like to ask of
the Home Minister. The State Government
have got their own constitutional obligations
to safeguard the property of the Centre. 1
cannot understand the meaning of making
this distinction between Central Government
property and the State Government pro-
perty. All property, whether it is of the
Central Government or of the State Govern-
ment belongs to this country and to its
people. So, every Government has the right
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and obligation to protect the property of
the nation or the country. So, this distinc-
tion is cleverly made, and this has been
done with a view to provoke the State
Government, especially the non-Congress
States. Here, much has been said; a big
hue and cry has been raised that gheraos
arc going on in West Bengal and that
Government was attacked by the Home
Ministry for the so-cal'ed breakdown of law
and order. But the electorate of West
Bengal has rejected the so-called propaga-
nda of this Home Ministry and it has retu-
roed the United Front with a thumping
majority to power again This propaganda has
proved to be fulile and then a new clement
has been introduced by the Home Ministry
to protect the State Governments. 1 would
like to ask one thing: on the eve of the 19th
September strike, a full battalion of the
Central Reserve Police was deployed in the
State of Kereala without consulting the State
Government, and the Chief Minister objected
to it.

In this connection, incidentally, I wish
to make an observation. Out of the Cent-
ral Reserve Police force, a few men had
ascaped from Kerala and came back and
joined their parent organisation of dacoits
of the big jungles of Madhya Pradesh. This
is very svmbolic. I wanted to refer to this
because this is most symbolic of the chara-
cter and the nature of the organisation which
is under ths conmand of the Hom: Minister
Mr. Chavan. Sir, this also is an organisi-
tion of the dacoits of Madhya Pradesh.
This is to commit political dacoity by the
State. Where the Central Government has
given power, they want to usurp the power.
Law and order is to be maintained and the
authority of the State Governments cannot
be questioned. They have the responsibility
to maintain law and order. but the Central
Government, by pushing through the back-
door of the Central Reserve Police,
wants to usurp the rights which are,
according to the Constitution, in the hands
of the State Governments, 1 do not think
that this is a good trend, This will lead to
various types of repercussions. Sir, I wish
to say that a day will come, or a time will
come when the State police will have to
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face the Central Reserve Police and then
where will it lead to? It will lead to civil
war in the States. That is my contention.
So, the Central Government deliberately
wants to introduce an element of civil war;
that is deliberately, they have calculated
with a firm purpose, and with a definile
purpose they are doing this just to provoke
the State Governments.  This is the way
in which they are going to solve the Centre
S:aterelations  This means, the Home Mini-
stry is building up a police State in this
country and this police State will ultimately
lead to the disintegration of the country. No
State is going to tolerate it for any length
of time  The will of the people is going to
bz substituted by force, and where the
Congress has failed, you arc sending the
CRP; to compensate for the loss of the
political power, the CRP is being strength-

ened. The Home Minister is utilsing this
Central Rescrve Police and other Central
forces to compensate for the political loss
of the Congress party.

In this connsction, 1 would like to say
very clearly that the danger for parliament-
ary democracy comes from the ruling class
at the Centre; they are forcing the poeple
of the non-Congress States to go into a civil

war, and there is a danger of civil warin
the introduction of this Central Rescrve
Police. That is mv contention. [ would

like to say it clearly.

The next point that [ would like to
make is about the Home Ministry's conti-
pued demands for more powers to deal
with the so-called anti-national elements
in the country, While replying to a Call
Attention motion, the Home Minister has
said that they want more pow:rs to deal
with the anti-nationalism clements
Antinationalism  was found in  the
publication of an advertisement of Peking
Radio. [t was publised in the Malayalam
Weekly. But here anti-pationalism means
whet 71 can understand the meaning of
saving that when it is Peking Radio advert-
isement, it is anti-nationalism, but all the
radios including the BBC, Voice of America
and others are pablishing the advertisements
in various papers in the country There,
you cannot say it is anti-nationalism. And

our party has been condemned asa party
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of anti-nationalism. We do not want to
have any good con luct certificate from The
Home Ministry. I would like to say that
our party has not stooped to such a posi-
lion asto get a gool conduct cerlificate
for nationalism from the Congress party,
from this Governamant of Birlas and Tatas.

Our party has full faith in the people
and we will act accordingly.

I would like to make this, charge deli-
berately here that some Congressmen are
getting money from various agencies out-
side. A few days ago, the Home Minister
gave a reply saying that ome Mr. George
Thomas of Kerala has received Rs. 16 lakhs
during the last four years from various
American agencies.

SHRI RANDHIR SINGH (Rohtak) :
Pcople living in glass houses should not
throw stones at others.

SHRI P. GOPALAN : You will be
anxious to know who that George Thomas is.
He is the deputy leader of the Congress
Legislature Party in the Kerala Assembly,
If they arc getting money from outside, it
is patriotic money. If Mr. George Thomas,
the deputy leader of the Congress Party,
gets money from outside, it is an honour
and he is great patriot '] want to know
from the Home Minister whether any inve-
stigation or enquiry was made as to the
source from which he is getting this money
and how he is spending it. Is the Home
Minister prepared to make a through inve-
stigation about it ?

I quite understand the patriotic indig-
nation expressed by some PSP members
when they brought that call-attention agai-
nst that Malayalam weekly. But about a year
ago, an incident was reported in the press.
We had tabled a question to which the
Home Minister replied, saying that from
the HMS office in Bombay, controlled by
one Ram Desai, two transmitters made in
USA and Rs 15,000 worth of dollar bills
were recovered by the police. The police
was investigating it. I do not know what
has happened to it, and whether this has
been hused up and if so, why. Where had
the patriotism of the PSP cvaporated when
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this incident took place ? Why have they
not denied this incident 7 This sort of thing
is happening in this country.

About two year ago, the Home Minister
assured the House that a thorough investi-
gation will be made about the activities
of the CIA. I do not know what investiga-
tions have been made and why a report has
not been submitted to the House.

Through out the length and breadth
of the country, the CIA has penetrated its
tentacles deep and this is known to every-
body. Various institutions. including gove=
romental ones, are in the firm gip of the
CIA. There have bcen charges that even
some ministers were influenced by the CIA.
The Government has failed in its duty to
find out what the CIA is doing Recently
a book was published- <la Who's Who-
containing more than a hundred names of
CIA agenis in this country, their addresses
where they are employed. etc, 1 do not
know why the Government is nol so anxio-
us to find out what they are doing here,
They have been shouting so much about na-
tionlism, putriotism, etc.Put when it is a questi-
on of CIA or America, they canr.ol ¢0 anyihe
ing. They are not prepared to do anything,
They do not even enquire about the various
activities of CIA in this country. The Asia
Foundation has cecased to function in this
Country.

From the very beginning there were com-
plaints here about this Asia Foundation,
that this Asia Foundationisa CIA instit-
ution. But the Home Minisiry did not tuke
into account those complainis and for full
18 years this Asia Foundation has been
functioniog in this country. It was only aft-
er the New York Times, an American
paper, exposed this Asia Foundation that
the Home Ministry came forward 1o do
away with this institution in this countiy.
Up till now they had no source to find out
what they were doing and how they were
acting inside the country. Their activitics
were not enquired into. 1 would like to say
to the Home Minister that these things have
to be gome into thoroughly to save the
integrity of our countiy, to save the sover-
cignty of our country. The ex CIA agent
Mr. John Smith bad even said that the CIA
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had deeply penetrated among the high offi-
cials in the military also. Why the Govern-
ment is prepared to investigate fully and
throughly into the activities of the CIA in
this country.

The Congress lcaders and Ministers talk
loudly about national intergration. But par-
ochialism and tendencies of communalism
are fast developing and growing in  this
country. In this connection, I would like
to mention a particular incident. Shiv Sena
has got a weekly named Marmick. For
full one year this weckly was spitting fire
and thunder against the South Indians. They
wanted to kick out the South Indians from
Bombay. from Maharashtra. After doing
this for full one year they celebrated their
anniversary and on that occasion they got
the Home Minister of India, Shri Chavan,
to bless them. s not a shame 7 After
spitting fire for a full year against the
South Indians they got the Home Minister,
Shri Chavan, to preside over the functions
organised by the Shiv Sena. And, Sir, the
Home Minister, Shri Chavan, is preaching
about national Integration, How can he
bring about emotional integration, how can
he bring about emotional integration, how
can he keep up the unity of the country...

SHRI Y. B. CHAVAN :1 think the
hon. Member is completely misinformed.
1 would like to know which function orga-
nised by Shiv Scna I attended.

SHRI P. GOPALAN : The first anniv-
ersary of its weekly.

SHRI Y. B CHAVAN : No, Mr. Naik
attended it. You are completely misinfor-
med about it.

AN HON. MEMBER
attended it.

: Shri V., P, Naik

SHR1 P. GOPALAN : Even if the Chiefl
Minister of Maharashtra president over it,
it is very serious matter.

There have been so0 many communal
riots in Ranchi, in Nagpur, in Meerut, in
Bangalore and many other parts of the coun-
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try. Two forces are mainly responsible for
this-- the RSS and the Jan Sangh. They
have been openly propagating communal
idcas and openly inciting Hindus against
Muslims. But the Home Minister, the Gov-
ernment of India and the Congress
people are taking them as democrats. Desp-
ite the fact that these communal organisa-
tions are working as fascist organisations
in this couutry they are considered
to be democratic organisations of democratic
parties. Even Shrimati Subhadra Joshi
clearly stated in Ranchi that during the
riots there a section of Congressmen
along with the Jan Sangh had been inciting
the people, inciting the Hindus against the
Muslims.

This has been clearly stated and ecven
the name of Shri K B. Sahay has been
mentioned in this connection. So, T would like
to know from the hon, Home Minister
what firm steps he proposes to take to curb
the communal tendencies that are fast deve-
loping in the country and to maintain the
integrity and unity of this country.

SHRI ATAL BEHARI VAJPAYEE : He
is going on talking about internal unity.
Yet, his government is going (o create a
Muslim majority district in Kerala. Is that
national integration ?

SHRI N. SREEKANTAN NAIR (Qui-
lon) He is talking of something which he
cannot understand ... (Interrupitons)

SHRI P, GOPALAN : Lastly, | would
like 10 make certain observations about our
Law Minister, Shri Govinda Menon, who
comes from our State. He always goes to
our State... ...

SHRI P. VENKATASUBBAIAH (Nand-
yal): Where else can he go?

SHRI P. GOPALAN : Whenever he
goes to his home State he will have secret
conferences with officials, including police,
officials, and a conspiracy is hatched betw=
een the high police officials in Kerala, and
the Law Minister with a view to discrediting
the United Front Government in Kcerala.
As a part of this conspiracy, the police in
the State are resorting to firing, lathi char-
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B¢ etc. There have been allegations against
the Kerla Governor, Shri Viswanathan. He
Contacted some leaders and Ministers belo-
nging to the constiuent parties of the United
F‘rnm with a view to isolating the Commu-
nist Party (Marxist) from the Government.
This was later exposed and he could not
succeed in his attempt. So, even the Gove-
rnor is being utiliezd by the Home Ministry
to topple the government, to create division
among the United Front  parties. [ would
like to say that if the same policy is being pur-
sued by the Home Minister there would not
be any harmonious Centre-State relations
in the country and ultimately this will lead
to the division of the country. So, this wou-
Id not be tolerated for such a long time,
People will rise up and fight against the
Central Government and their policies.

st go o @i (FTAAT) : ITTEAN
Aged, ¥ wiq ¥ oF Al T F@gar
§raEfa 1 WE § W faez &
wrdl &1 &% mmw qu sfawe 2,
fagst 9 gand W famsra =@ 7
gard | afFT gaFl IW IF AFAIF A1
2 srafw gy AwaT SYgr ar qi=E gar
g 11 §ar 12 § FeqT J19 F1 319
AT F3 & wmRr gmE afowrd £
fewraa st & afsa ag g1 48 amr 2,
I IGH FA Al FF & (emEenA)

MR. DEPUTY--SPEAKER Your
party time has been exhausted completely.

ot go wo wi : a1 At fwr faee
wimr gre fifgn w1 faasr s =ifzo
IE A garzy ) e ez nan &
AR FIT TR ATH R GEFT |1 a7 12
TAL AN AN A, T AR wigard
gY fewrora @ mfs g@dt #wear & AW
637 TFAT 41 FfFET WIIA 11 Feax 9%
qew grgd ®1 g1 famr 1 fox foe #Y
gExa gt am § 7 ... (sowam)

st v fag g A g fifag
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MR. DEPUTY-SPEAKER : Will you
please resume your seat ? 1 would request
Shri Randhir Singh also to resume his seat.
1 will not permit any more discussion on
this point.

sft go wo wt : gT 7z ;A T A

srad fFar @ 7 6 d0 qr H FTGUTE
W 11 do g wmrad gaw fear

MR. DEPUTY-SPEAKER : No, Please

resume your seat.

ot go wo @i : & g@ar g ¥4r 43
agr g ?
MR. DEPUTY.-SPEAKER : Whatever

complaint he has, he may mauke it to the Min-
ister of Parliamentary AfTairs.

SHRI M. A KHAN : It is not a matter
to be taken up with the Minister of Parlia-
mentary Affairs.

MR. DEPUTY-SPEAKER : May 1 say
this very clearly 7 | have to sce that the
various regions, Centrally administered
areas etc. arc represented.

st cilx fag - g% 0F Nz w5
gomfaqe & fag w17 g7 & am
oz & fF g% w9 ¥ WY e1ST AEa ¥
sigee won @ foger @Y gwdr & ammer
1 927 \TAT gur & WX ag oxfaz
AE IR B ...

MR. DEPUTY-SPEAKER This i3

oot the way to raise il.

it roeir fam: & A a3
feama & am a9 sARdl &T W E |
(saram)

MR. DEPUTY-SPEAKER : This will
not be permitted. Please resume your seat,

it Taneie fag - arfeeara 41 ary a3
g augdd oty &3 € frarm A am
H19 ¥4Y AT AA & 1 oA AT FraAT &
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faars sna a3 AT &1 wredEA &) gw
AE] q@TIT 4 1§ FrAAr Agar g '
TRV F1F WINA F7 NPT | fFuA &
T4 AT SAEAY FTq & o) ¥ 9w
F & AL AAT g, 9 AT v AL
gad € |

14. 41 hrs

(mANa agen A1 o fag,
HIA AW HT AN ML)

st e \te @red (779F) o o99r-
g WERT. A AlE FAT FY FE@ g
gzedl & qra ArEY § oW IF Frd
Fifem wzwA go FT 947 919 fF a8
Ara AT 2, wgar gz wfam wdmm
faar sram 37 F11 uw A< ger faar s
stz zadt mdtm F fAr 9w amm fs
ot arira &1 fgar  smam, fex gar
faar W A G am % R
a1 W17, 41 a8 qrd "AFAT WA fag
F A8 ¢ itE a3z tFAEl F A&
Ten ¥ wafyr q & 1 AY ATET 49T 9%
N N T IFT 2 FATFA ag F7AT 3I
ZHAT A1 781 F | W19 geqr DAy v
Uy WA AYF G0 1 37 g g ?

MR. DEPUTY-SPEAKER : The altera-

tion was made with the concurrence of the
House, if 1 remember correctly.

ot go Wo & : WO HY T F
Fars 98) faar | gard qref & A faee
Tt & T IgF  gATfEE AEYN gATAT &
a fer midf & forz wR #1 swcd &

adi g

MR. DEPUTY-SPEAKER :1 have got
a long list. 1 am not going to call anyone.
1 will see that every State and every Cen-
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trally-administered area is reprsented in this
debate as far as possible.

=it gamam wga  (Frawd) o AT
Wt faez T @ A g WY IFH ¥ qanAr
garaar @ ¢ Az wfes @ o
Frga’

MR. DEPUTY-SPEAKER :
all right.

This is

SHRI PAOKAT HAOKIP (Outer Mani-
pur) : Mr. Deputy-Speaker, Sir, I consider
myself to be very fortunate because when-
ever | spzak you are in the Chair. I am
afraid, my time is so limited again this time
and I would not be able to express all that
1 would like to; so, 1 would try to touch
on some poiots which I consider impor-
tant.

1 rise to support the report on the achi-
evements in Manipur in the last year by
Shri Chavan but I am very sad to say that
the problem, which has been created in
Manipur and which has been continuing
since the movement of the Maga hostiles,
has not yet been solved. The situation is so
bad that in the midst of such a situation
the people in Outer Manipur and of Mani-
pur as a whole have been struggling to
participate in the affairs of the nation. With
all their humble efforts they have not been
able to take part fully in the building of
the nation.

How have they not been able to parti-
cipate fully ? The reason is very simple
and that is that Mampur, being situated in
the north-east frontier part of the country,
since its merger with the Union, has been
cut off fron the maii1 Indian ssiet . For.®
all thesc years, no railway line has been
laid-what to speak of air transport-and the
condition is all the same. So, for lack of
communications, Manipur has all along
been ostracised from the society.

This time, again, I am pained to say
that the hon. Railway Minister who is
very much sympathetic to the lot of the
Manipur people has not proposed to cons-
truct any railway line. I hope he will not
forget the condition of Manipur and he
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will do his best to put up a railway line in
the near future,

Then, since the inception of Naga Hos-
tile movement, the Government has been
thinking of protecting the lives of the inno-
cent people. the tribal people, of Manipur.
In this regard, the hon. Home Minister
has introduced, what they call, an organi-
sation of the Home Guards. This force has
been functioning for the last many years.
But the functioning of this force has not
been very satisfactors. Why has this not
been functioning satisfactorily 7 The orga-
nisation of this force has not been done
with adequate speed at the places more
concerned. The auihorities with poor pro-
vision have been slowing the organisation
at the places the people like. Thus, the
demand of the people for  the benefit of
such an oreanisation in different Vulnerable
parts in the hill arca has not yet been met
adequartely. In this way, the intcrests of
the people, in such organisation seems not

to have been taken into fullest account.
This is one of the reasons why this force
has not been  very much successful in

fighting the hosti‘es, IF the intereste of the
people, the representatives of the people,
the imporiant public leaders. arc taken into
account and they are mutually consulied
for setting up an organisation, I think, it
will become very effective,

In this connection. [ would request the
hon. Home Minister that in order to protect
the lives of the people, the tribal people, an
organisation of mobile force should be set
up in mutual consultation with the repre-
sentatives of the people so that the life of
the people can be safe to a great extent.

Thirdly, since I belong to Outer Mani-
pur, I would like to point the difficulty ...

MR. DEFUTY SPEAKER : Please con-
clude now,

SHRI PAOKAl HOOKIP : I am con-
cluding.
My long-standing grievance is this.

QOuter Manipur has reserved seats for
Scheduled Castes and Scheduled Tribes,
but very unfortunately, a part of the valley
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of Manipur is included in this. I asked the
hon. Home Minister on what basis was
this done, and I was told that this has bgen
done on the basis of population. I do not
understand how this can be done on the
basis of population. While the Constitution
provides that the interests of the minorities,
backward classes and tribal people should
be adequately protected, how can this be
done on the basis of population 7 If this
has been done on that basis, I would like
to say that the interests of backward classes
and minorities will not be adequately prot

tected. I will, therefore, humbly submit
that this portion of the valley which is
included in Quter Manipur may be i mmedi-
ately withdrawn, so that the interests of the
tribal people and those of the plains are
safeguarded.

My third point is......

MR. DEPUTY-SPEAKER : I am sorry,
you have to conclude. I am hard pressed
for time. Already the time has been exten-
ded. T should have called the Minister at
3.00. There is onc morc member on this
side who has to speak. Please conclude,

SHRI PAOKAI HOOKIP : My third
point is this. In 1964, an agreement bet-
ween the Government of India and the
Nagas was entered into, and by that agree-
ment three sub-divisions of Manipur were
included in the area which is declared to be
under ceasefire. Taking advantage of the
ceasefire, the hostile Nagas are doing
whatever they like; they are playing like
rats when the cat is away. So, the pcople
in these three sub-divisions are very much
tortured and harassed daily...

MR. DEPUTY-SPEAKER : You will
have to conclude. I have given you more
than 12 minutes. Please resume your scat,
My sympathies are with you. I cannot help,
There is no time.

SHRI PAOKAI HOOKIP : I will con-
clude by saying that these three sub-divi-
sions, which have been included in the
ceascfire agreement, should be withdrawn
immediately in the interest of the people
there.



243 D.G. (Min, of

DR. M, SANTOSHAM (Tiruchendur) :
I have the misfortune of having the floor
when you are in a hurry because the Home
Minister has to reply. Therefore, I would
like to commence by reminding you that I
have at least 15 minutes’ time. .

MR. DEPUTY-SPEAKER : You will
get your party time.

SHRI LOBO PRABHU (Udipiy : 17
minutes.

MR. DEPUTY-SPEAKER : 15 minutes.

DR. M, SANTOSHAM The Home
Ministry has becn always handling a very
important responsibility, and because of the
changing political scene in recent times,
the responsibility of the Home Ministry
becomes all the more significant and vital.
Therefore, the neced of the hour is that the
Home Ministry should be really dynamic
in its action, The changing political scene
has created an impression in the minds of
the people that, if the Home Ministry is,
as it has been hitherto, going to be undyn-
amic in future also, then the country is
doomed to a disaster. We are, as it is, on
the brink of disaster. Many members have
already spoken about it. We are in the
grip of threc threatening disasters in this
country. One is the instability of various
Governments. Second is internal insecurity.
Third is disunity inside the States and the
chances of disintegration. These have resu-
Ited because of the political pattern that
we have built up and it is necessary that
oot only the Home Ministry should become
active and apply proper rem:zdies in those
particular places where these kinds of evils
take place but also they should seek reform
measures of longstanding nature so that
the political pattern itself can change in
such manner that and we do not get into
the grip of these kinds of evils. The drama
of floor crossing we have walched in this
country with a degree of shame and certa-
inly the world has watched it with horror.
Governments have come and Governments
have gone. The transient will O" the wisp
Governments just make their appearance
and in a few moments because of desertion
of political partners or because of separation,
we find them disappear. This has resulted
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in a great deal of instabilitv. It is not only
in certain particular States where this has
happened, this danger is existing. 1 think
that such a danger is possible in practically
every State in the country and also in the
Central Goveroment. We find that all is
not very healthy in Delhi either. It will be
a calamity of instability spreads and causes
dowanfall of Governmen's in some
states and in D:lhi  at thc same time.
So it is nccessary to analyse the point as to
what are the causes of this kind of floor-
crossings and instable Governments, I would
say that it is all because politics has becen
built in this country throuzh th2se years in
a pattern in which political afur. practically
have become a commercial enterprise- At
least very similar to a commercial enterprive.
The first and foremost requirement for
dabbling in politics whzn onc wanls to pet
into political power, the most important
thing, happens obe a very large invest-
ment.  Politics is likz any other business;
the political personality invests large amo-
unt of monzy, then he has his eves on the
turn.over, When he has his cyes on the
turn-over, he is always keen abuout what pro-
fit ariszs out of his political investiment that
he has made and this goes on o furthe
investment after five years practically on the
pattern of a commercial enterprise. 1T this
kind of commercial enterprise is forced on
political persona’ities and as a result of
large investment and profit secking if they
are going to gain political power-great poli-
tical power through which they can create
monopolies a power by which th:y can
create merchant princes just out of an order
from thz:ir pen, the result is **Pettey mind s
sceking mightyy power,” 1 think the evil
in the political pattern of this country is this
“Petty minds seeking mighty power and™ a
remady should be souzht. Thercfore, it
is necessary that our clection law should be
changed. The enormous amount of money
that people are called upon to spend in
elections actually deletes for eligibility those
candidates who can be very useful to the
society and who can be very uselul for the
administration of this country. Recal think-
ers, real scholars and real servants of the
people get eoliminated out of the lists of
candidates contesting elections. Therefore
people have no other chance except to select
those who can stapd the strain of enormous
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expenditure.  If one has got elected, the
first thing he does, the first political work
he does, to make a statement regarding his
expenditure and [ am quite sure that most
persons when they make these statements,
they are comp:lled to make a statement
which is really not honest. 1 do not know
why we should still keep this hypocritical
law. In the recent Nagercoil bye clections
the limit that is normally prescribed
for a Parliamentary election was exceeded
50 times,  That was the tgtal expenditure
of the candidztes who contested in that
election. Therefore I would say that the
ciection law should be revised once again
=0 that election expenditure could be contr-
olled and proper kind of people will have
an opportunity to contest the election.

The second danger in this country is
internal  insccurity. ( Interruptions) That
will affect your party you will stand to
suffecr. No, we are onc of those who spon-
sored the move that election expenses should
be reduced. Rajaji said that candidates
should not bz put to the strain of taking ths
voters to thz ballot box but the ballot box
should be takzn 1o the voters. [ hope and
trust that the new Election Commissioner
will take propzr measures to see that elect-
ion expenditure is reduced substantilly.

15 hrs.

Sir, I was speaking about internal insec-
urity, In recent times lawlessness has bro-
ken oult in every State,  We have not acted
sufficiently dynamically, with the result that
those who are indulging in lawlessness
become heroes in those particular lecalities,
To preach lawlessness becomes a profitable
undertaking for them. This kind of hatred
propaganda pays dividends in politics. By
preaching hatred, a person becomes a he-o
overnight.  If such a preson is able to cre-
ate discord among the people and violence
then he becomes a double hero. Lawles-
sness becomes practically some politician’s
pastime.

It is nccessary therefore that the Law
Ministry should take a very serious notice
of this situation. Hatred is preached and
those who preach hatred become heroes;
they get elected; they become Government
themselves; and after this they still contin-
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ue to nurtare and nurse this class hatred

and as a result the Naxalite outrages take

place. We have not taken serious notice of
these things. We have not taken serious
action against these things. Apart from

the class hatred, we have also got the lingu-
istic hatred. We have got regional hatred.
According to the convenience of politicians

they go on preaching these various kinds of
hatreds.

Every one in authority from every place
has condemned the Shiv Sena. They have
condemned only in words and not in deeds.
They have not raised even a finger to put
down such Senas. I would like to ask one
question in this connection. If a person in
favour merely condems Shiv Sena in words
only and does not do anything to put it
down ruthlesslv, is he not a hypocrite?
Therfore, I would say, if the Government
which has got power does not do anything
to control such unruly movement on the
part of a section of people, they should acc-
ept the charge that they arc abettrs in the
crime. They become abetters to rhe arson,
lot and murder which take place as a
result of the oactivities of bodies like the
Shiv Sena.

Sir, all this happen because of the ling-
uistic hatred which has been preached by a
a group of people. It is time that it is put
down ruthlessly.

Then 1 come to the question of religious
minorities. It is said that the minorities
are well protected in this country. They
say, ours is a secular State. I would like
te question that statement. I represent the
cause of the Christian minorities here. [
would like to make thc charge that the
Christian minorilies are being d:scriminated
against If a scheduled caste individual gets
converted to Christianity he does not get
the usual concessions. But if the schedu-
led caste person gets converted from Chris=
tianity back to Hinduism, he gets back all
the usual concessions. A scheduled caste
person may become a Christian and then he
may become a Hindu. I he gets converted
to Hinduism once again he i: entitled to
all the concessions. There Is a law which
has been passed in Orissa. It is called
Freedom of Religions Act. If it is law for
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freedom of religions, it should apply both
ways. It should protect individuals from
fraud and bribes inducing them to change
from Hinduism into Christianity as well as
from Christianity to Hinduism. But the
Sta'ute itself provides that when a man
who is a Christian scheduled caste when
gets converted back to Hinduism he gets all
the benefits once again. It means that the
Statute itsell deliberately induces people in
respect of reconversion from Christianity
to Hinduism. Therefore thisis diszrimin-
atory. All the concessions and benefits
which he gets as a scheduled caste Hindu
when he gets converted to Christianity he
must continue to get.

Again, I would like to say a few worls
about the disunity and disintegration that
arc facing this country. Apart from the
instability of the Governments in the various
States, we [ind that inside the States that
there has been a great deal of quarrelling
Originally when the Stares were made into
linguistic States we thought that we converted
the country into a scrambled cgg. When
we found that linguistic patriotism was
exceeding nationalism, we found ourselves
were in the sad predicament of not being in
a position to unscramble the scrambled egg.
Now we are going to have mashed egg
because every State wants to be divided
into numerous smaller States. Only the
other day, Punjab and Haryana were for-
med out of one State, We are now going
to pass a law making the hill tribes of
Assam into a szparate State.  When that
is going ahead, we see still Telengana nui-
sance. Just like this we go on. In this line
there are so many uncooked things still in
the boiling pot which will further disturb
the Home Ministry. The country, as it
were, is getting into dissipation. For all
these things, the solution must be found by
the Home Ministry and 1 personally feel that
unity and uniformity can be secured in the
country only by creating oneness of thinking.
And oneness of thinking and oneness of exp-
ression can come only through a united com-
mon, conversational medium, namely, langu-
age. It is essential, therefore, that we should
now resolve that there should be only one
language for the administration of the
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whole country. 1If we are going to have
two languages sidc by side. a great deal of
disturbance and trouble will be created.
We read only in today's morning paper that
the Tamil Nadu Chief Minister has annou-
nced that there will be a Tamil Nadu Cadet
Corps. Cadet Corps is part of our defence
programme. If we are going to havea
National Cadet Corps and a Tamil Nadu
Cadet Corps, all because of language contr-
oversy. it is not much of a healthy sign for
the nation. Therefore, I would implore and
plead with the Home Minister to give
permission to the Tamil Nadu Government
to use English words of commard by the
National Cadet Corps in their area. After
all. English has to exist side by side with
Hindi according to our accepted decision
and there should be no difficulty f!i in giv
ing permission to the Tamil Na 'u Govern-
ment to have English words of command
for the National Cadet Corps,

MR. DEPUTY SPEAKER : The Home
Minister  (Interruptions)

SHRI M. N. REDY (MNizamabad) : This
is very unfair, The Speaker assured me
time.

SHRI SHEO NARAIN (Basti) : I was
also assured . ([aterruptions) The Speaker
had said T will be the last member to speak.

SHRI M. N. REDDY : How can you
disallow me to speak when the Speaker had
permitted me?

MR, DEPUTY SPEAKER I know
what you are going to speak. If I give you
five minutes, what is the use?

st wza fagrt awd@y . gOTAe
q&igT, WT WIET g1 gAg &g Sifay
g demAr g gqa § Fa9f g 21 W@
& Yy gg-w1d weardAa qr F9i 31 W 20
9 9T 41 &4 § &9 q47 F A7 F1 a9
&1 w1 f7d | '

SHRI SWELL (Autonomous Districts) @
Let us extend the time by 15 minutes.
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MR. DEPUTY SPEAKER I have
already exceeded the time limit.

SHRI M. N. REDDY : Probably you
do not have any idea of what happens in
Telengana.

SHRIY. B. CHAVAN : The Speaker
before leaving the House mentioned that
Shri Sheo Narain will be the last speaker.
Therefore, he is entitled to get his chance.

MR. DEPUTY SPEAKER : Normally
I should not disclose this, but the Speaker
has given some instructions, The entire
time of this side is exhausted; therefore no
more speaker from this side, but only from
the Opposition. As I have already pointed
out, 1 would have very much liked to give
some time to Shri M. N. Reddy, but we
have already excecded the time...

SHRI M. N. REDDY : Kindly see the
proceedings; the Speaker had assured me
that he would give me time...(Interruptions)

MR. DEPUTY-SPEAKER : All right,
he may have ten minutes.
SHRI SHEO NARAIN : Is this the

way you ar¢ maintaining the standards of
this House ?

MR. DEPUTY-SPEAKER : He will
have five minutes, When the Home Minister
1s speaking for him, what can I do ?

SHRI SHEO NARAIN : It was the
decision of the Chair, not of the Home
Minister.

SHRI M. N. REDDY : [ would like to
register my protest at the outset, that
Members do not seem to have any idea of
the serious situation in Telengana and in
spite of the assurance of the Speaker, you
have not conceded my request

MR. DEPUTY-SPEAKER : 1
already conceded.

have
SHRI M. N. REDDY : ... am very
sorry about it,

I take this opportunity to refer to the
serious situation that has aris:n in Telengana,
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and which has not been properly taken
notice of by the Central Government. What
has been done so far is nothing compared
to the situation that is there. A burcaucratic
approach has been made by thc hon. Home
Minister inasmuch as only a Central team
consisting of some ICS officers has been
sct up as if they would solve the problem
by going there. This means that the
seriousness of the problem was nct at all
realised at the Centre. And if we rely on
past experience, then 1 would say that they
would realise only when it becomes too late
in the day.

I would like to refer to the problem of
Telengana and inform the hon. Memburs
through you, sir, what the actual problem
is. Itis a problem of broken pledges and
promises given at the time of the formation
of the Andhra Pradesh State. The SRC
had recommended that Telengana should be
a scparate State. After the publication of
the report in October, 1955, it was the
Andhras who had offercd safcguards as a
substitute, and on the basis of that the
merger took place. I do nol want to refer
to the details of those safeguards, which
were actually put forth by the Andhra
leaders; a new concept of safcguards as the
basis of merger was put forth by the Andhra
leaders and it was later on endorsed by the
then Home Minister Shri G. B. Pant on
16th February, 1956, that the Ccntral
Government would take care to sec that
such safeguards were implemented and that
they would also give a statutory shape to
those safeguards. I am not referring here
to the failure of the Andhra Pradesh
Government as such, but I am only refer-
ring to the failure of the Union Government
and particularly the Home Miniser,

In order to give shape to these safe-

guards, three actions were taken by the
Home Ministry. One was a Presidential
order issued on 1st February, 1958 wunder

article 371 constituting a rcgional commiltee
for that area to deal with certain subjects as
enumerated in the order. Under clause 10
of that order this was what was provided.
1 wonder whether the Home Minister knows
about it; in any case, I mysell had occasion
to refer to this when I met him perscnally,
Clause 10 says : that over and above the
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normal and conslitutional powers of the
Guvernor under the Constitution.

“The Governor shall have a special
responsibility for securing the proper
functioning of the regional committee
in accordence with the provisions of
this order™.

That means that whatever safeguards
were provided for in that order had to be
impl:mented, and if there was any lapse or
delault, it was the function of the Governor,
ower and above his dutics prescribed under
the Constitution, to sec that those safeguards
were implemented.  So, the Andhra Pradesh
Ciovernor has been vested with an additional
puower in so far as thosc safeguards are
concerned.  But the Governor never inler-
fered in this matic : he never intervened
and never tried to see whether they were
being implemented or not, and he never
tiicd to inform the Central Government
of it.

The second lapse which was committed
by the Home Ministry was this. Here was
an order which was made in pursuance of a
solemn promisc made to the people of
Telengana, by constituting a statutory body
called the regional commitiee, but at the
«ame time it nalified the entire effect of
that measure in the Second Schedule to the
same order. I woull invite your attention
to clause 164 (@) whisl says @

“The sittings of the Regional Com-
mittee shall be held in private and
within the przcincis of the Assembly™,

It is exactly due to this undesirable and
preposterous clause that the entire proceed-
ings of the rcgional committee have becn
kept secret and confidential with the result
that nothing could be published and nothing
could be brought to the notics of the public
or any other authority. I do not know how
this diabolic measure was  conceived
negativing the entire eff:ct of the order.
This should have been removed long ago
when the regional committee could not
function. And this was the order that was
made by the Central Government.
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Again, T would refer to Schedule 3 and
clause 8 (a) which says that where there
is a difference of opinion in the matter of
implementation of the decisions ~ of the
regional com nittee, between the Council of
Ministers and the regional comumiltee, it is
the duty of the Governor to give his decision
on the disagreement and whatever decision
he will pive in such a situation will be
binding on the Council of Ministers But
no Governor whe has been sent there has
taken notice of it so fur or was aware of this
provision or ever intervened in the matter.
The Andhra Pradesh Government or the
Andhra leaders might have had their own
motives for not implementing the safeguards,
but what about the Central Government ?
The Ceniral Government or the Home
Minister have no such motives in the matter.
Therefore, 1 blame the Centrul Government
and puarticularly the Home Minis'er for not
ensuring the effective implementation of the
saferuards. It is not a case of a small
region  This region has a population of
15 millions. and therefore, it is a question
ol 15 millon persons. [ have been discus-
sing this matter with many members and at
th: national level the leaders fecl that if
this demand is conceded or if anything is
done to satisfy th: demanls raised. it would
have a snowball effect. But 1 would submit
that they are not understanding the problem.
Shri Y. B. Chavan may think that it weuw'd
have its own repercussion in Vidarbha or
in Saurashtra or in North Mjysore or
clsevhere. But I would submit that the
problems are not similar. In this casec,
statutory guarantces were given to a region
as the basis of meryer, and those guarantees
have not been impl:mented  In the other
arcas, the problem is one of economic ba: k-
wardness. But here something was given
but not implemented.

1 would refer to another statutory safe-
guard that was provided, The Public
Employment (Requirement as to Residence)
Act, 1957 was passed on the recommend-
ations of the SRC as well as the Linguistic
Minorities Commissioner. That Act has
been passcd as an exception to article 16 (3)
as a transitory measure, in so far asit
relates to Telengana. But during the last
twelve years, it was not challenged because
it was never implemented. The people from
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the Andhra region did not experience any
adverse effect duc to thut Act., But when
it was thought that it would be implemented,
the Andhra employees immediately went to
the Supreme Court and the High Court,
and the whole thing has been set aside. The
decision that was given on the 28th of this
month was a very profound decision, in no
way less important than that in Golak
Nath's case. I have got the decision of the
Supreme Court here, The Supreme Court
has once and for all dedided that Parliament
has no authority and is not competent to
fegislate in respect of a particular region;
it can legislate in respect of an entire State
but not a particular region. Therefore,
now Parliament cannot do arything, although
it has passed the Act on the 17th of this
month extending it for a further period of
five years. Therefore, what is to be done
now has to be scen.

Unfortunately, the Supreme Court has
struck down on'y sec. 3 of the Act. We
would have been happier if the whole Act
had been set aside, but they have not done
s0: because in that case, the previous Mulki
rules, which were in force in Telencana arca
even afier the integration of that arca with
Andhra in terms of sec. 120 of the S, R. Act
would have continued, unless repealed or
otherwise modified by this Parliament.

We have now this very serious problem
to which I would like to rivet the attention
of all the leaders of the Opposition as well
as of Government. Here on account of
this Act, the benefit we had in Telengana
arca under the Mulki rules was gone
because the Mulki Rules were repealed
under sec. 2. But Section 2 is pot struck
down.

What has happened 7 Due to the
cnactment of Parliament, whatever rights we
had under the Muiki Rules were taken
away. Now this enactment has been held
to be wlrra vires the Constitution. The
Supreme Court itself made certain obsecrva:
tions, as reported in AIR 1963, p. 222, from
which I wou!d quote a few sentences. As
a result of the Reorganisation Act, there
was integration of various regions with other
regions. They have recognised that parti-
cular laws, particular problems of a parti-
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cular region integrated with advanced Stales
should be taken into account, They have
conceded the need to have different kind of
legislation in order to bring them on par
with the advanced States. They have said :

“The second ground on which the
impugned Act and rules are attacked
as offending art. 14 is that after the
merger of the PEPSU in the State of
Punjab  under the suid 8. R. Act,
they continued in force in territories
of the erstwhile PEPSU Union, but
they have no application in the other
parts of the State of Punjab and this,
it is said, is a sure ground of discri-
mination. We see no sub:iance in
this objection. Prior (o the Siates
Reorganisation Act, 1956, the PLPSU
Union and the State of Punjub were
two different States. The legislative
authoritics functioning in the two
States were different.  Prior to inte-
gration, theie could be no question of
discrimination under art 14 becausc
that can arise only with reference to
the law passed by the sarmc authority.
And il afier reorganisstion «f the
States and integration of the PEPSU
Union in the State of Punjab different
laws apply to diffcrent paris of th:
State, that is due to historical reasons,
and that has always been 1ecopniscd
as proper placing of classification
under art. 147,

What has happened is that this Parlia-
ment has repealed an Act which was already
there, which gave sufficient protection to
the Telengana people. On account of this
enactment, those rules were gone, Now
this enactment when it was intcnded to be
implemented, has been struck down. The
result is a serious situation, a stalcmate with
very serious legal implications flowing from
the latest judgment.

1 suggest two things here. We should
see what can be done under the Constitution.
An autonomous region, on the lines of what
has been done in Assam, has to be thought
of. Secondly, the scopc of the Reserved or
Scheduled areas under arts. 339,341 and
342 could be suitably amended. [ know
they relate to Scheduled Tribes. But they
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cin be suitably amended, with an eye on
the future. and this area could be brought
within the ambit of those provisions for the
purpuse of giving special protection. These
things have to be explored.

Sec. 115 (5) of the S R. Act envisages
an advisory committee as a trunsiory
measure To cnsure that all the services a
which in'ezrated with the other States, com-
mon_gradation list, a common seniority list
was envisaged and had to be prepared within
a vear or two. For thirteen yewrs, 16,000
employees were affected in Telengna. You
will be surprised to know sir, that nothing was
done. That was thought of as a transitory
measure, for a year or two and in any case
not more than three years. Again the same
advisory committee is now suppased to go
to Andhra. In the meanwhile, how many
have died or retired or have left service in
diszust 7 MNon-gazetted Andhra tahsildars
could bzcon: collectors while pazetted
dep oty collectors remain the same and retire
as such  Therefore, advisory committees
are not going to help.  The Home Minister
has to take personal interest in the matter
and he should visit the State not only as
th: Ho=: Minister but also as a senior
Congress leader bechuse that Stute also is
under th: Congress rul:. He should rake
a decision as a  statesman, not as a politi-
cian. [If he takes any other view, hz cannot
solve the problem. There was on: Mr.
Prasad who was Hone Secretary for a bricl
period. There are serious complaints from
the Telengana employces that during his
home secretaryship he has undons what was
done by his predecessors. This aspect
should be conidered by the Homne Minister.
All the cases which were dealt with by Mr.
Prasad should be reviewed so that there
wiil be no scepz for any suspicion or doubt.
The Telenzana agitation people had given
an ultimatum that if by 9 April the problem
is not solved they would launch direct
action in the shape of civil disobedience,
sell-govern.nent at village, taluk and district
level, non-payment of taxes and so on and
so forth. It is an unprecedented movement
in our country. I can personally vouchsafe
for it becausc there are no leaders in it.
The leaders have come in very recently. It
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was started by the masses, by the students.
The organised lcadership of all the parties
is completely isolated. The leaders had
then to echo the sentiment of the masses;
otherwise they cannot exist in the districts.
It should be vicwed from that perspective.
The bureaucratic approach of sending a few
officers is not poing to solve the problem.
All the Opposition parties have sent their
representatives 10 Telengana; they are aware
of the situation and they are taking more
interest but what has been done on behalf
of the ruling Congress Party 7 They should
not think of personalities or prestige if they
do not want the movement to have a snow-
balling effect and if they are serious about
integration. It should be solved with the
statesmanship it requires. Personalities
should not come in the way because it is
the future of the State that is of far more
importance than anything else. Therefore,
I make this request to you, Mr. Speaker, to
constitute a committee of leaders of the all
parties to go there and let us know what is
happening. Let us not depend upon the
reports of the State Government or the
Central Intelligence agency. It is a crisis
of confidence. People have no confidence
in the State Government and it is against
them there are these complaints.  So, those
who come should do as third parties with
all magnanimity and with a desire to under-
stand the problems and solve them and they
should take responsibility on themselves to
implement the safeguards because we know
what happened to the safeguards given over
a period of time. What happens afier 1972
is also a factor to be reckoned with. There-
fore, 1 suggest that the Leaders of the
Opposition parties should also be involved
in this to inspire confidence in the people
that whatever injustice done to them would
not be repeated. Not only justice should be
done but something more should be done by

the State Government and also by the
Central Government; they should understand
that all the parties are viewing the matter
with the fullest sympathy. This should be
brought to the notice of the people of the
State. De:lay in action would certainly
result in disintegration to which you are all
against. So, when you consider Telengana,
Mr. Home Minister, do not consider what
would happen in Vidarbha or Saurashtra,
You confine yourself to the problem of
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Telengana and you will be able to solve it.
If you bring in other regions and persona-
lities, then you will not be able to solve it
because you will not be able to exercise a
dispassionate and disinterested judgment in
the matter. Therefore, I appeal to you that
you should visit the place or you may send
some responsible lcaders to know what is
the problem. Not only political leaders but
all others who are associated with the
agitation or who are interested in the welfare
of the State should be called and consulted
as to how to proceed with it.

15.29 hrs.

[Mr. Speaker in the Chair)]

I would only like to quote one sentcnce
from a great leader. Somec members said
this morning that it is after all a movement
which was started by a few persons, a
handful of persons. [ would only bring to
the notice of the Home Minister and the
House what a veteran Congressman, who is
more than 80 years, who is like Rajagopala-
chari to Telengana, an elder statesman, who
has nothing to seek, no axe to grind, who
has no ambition ¢ven if something happens
to the State, has said recently, a few days
ago, especii'ly when it has been pointed out
that this movement is started only by some
vested interests, or a handful of pecople. He
said : I quote from the statement of Mr.
K. V. Ranga Reddy :

*It is wrong to say that only a hand-
ful of people in Telengana are
agitating for separation. The fact is
that excepting a handful of Telengan-
ites attached to the apron-strings of
the Government, all others in Tel-
engana are bestirring themselves for
separation : and this must be
realised.™

So, it is a wvery, very scrious problem.
The press also is full of this news. In the
papers from  Hyderabad, except the
Telengana agitation, there is nothing This
morning only I even showed some of these
papers to Shri Vajpayee. In the Delhi press,
we find something somewhere; this is giving
a very distorted picture in Delhi of what is
happening in Telengana. Therefore, some
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senior Congress MPs should go there; they
could have visited those places already. But
you have not sent anybody to see what is
going on there, because it has been the
habit of the Central Government to tackle
the problem when it becomes too late, In
fact, you are forcing the issue by your inac-
tions inertia and apathy You do not want to
displease persons, personalities, politicians
and all that. If you go into the politics of
this issue, it would never be solved, and
ultimately you have to take a decision
against your own conscience and pleasure.
Therefore, 1 once again request the Home
Minister 1o view this matter with the gravest
concern and sec that something is done
before it becomes too late.

&t frr arom (FEd)): aeAw Ay,
# oA w1 wegm qar § fR e
Faf o alz w18 & AT Wi &
g% a1ma w1 A fqar )

wegw walag, & @i fafarze arga
Fr e fammr agar § 5 ma sraram
frafsa & arz ¥ wx ¥ fafwsa oy o
faidy zaY & g & §, 18 wAwy
Fr guemg g 1€ §- ST AT FX W
5T g g, 9 959 W wEr gl
2rgq 9T A% fatr @ faarr @
AEWT § 1 g IT TR g3 {1 AT
99 ¥qr7 9T 48 §-FGT AILIT 9T q59
¥, gt To Migsg aeaw o d57 & ) I
w1 arq o gfagrg ¥ aq froar g F
qarg Tz wAr ot gz A AT HTAT
Tigar g fe 37 wgr Rardl #rag @
€T AAT 9T 45 HT AT AT &F QT F1
qagt & arg Ega wA |

Heas  HZNET, G UIY FIGTA F
57 ¥ anar & fr ag ¥ A SRR FA
93 gdt &1 A @AW TE | K%
gt F 0¥ UAfas  gesvEl w0
wara T wifgd ) T g fiy wa
%q 2w % @fega Agf 1 M9 & 9| oW
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[t fra ameraa)

fafaedt & aagadl & w1 andt 2, afsa
% atx atx & qaar g, ;A 9T
gRAT E, AT FIU T@ MIR) A AiG
AMA gu §, 47T oNq DA 9T &Y g7 2w
#t @fwma Al | gart gewAl A famg
g AW A awg am gE R, afFam
FTAGAT A9F FAT , AT F1 AGAC
ATqH FIHA §, ©F B AGAT AGF AHA
A amgn aat y g ad & ) wmaw
aglag, & H19F g7 €@ AIEHIT W
AT FIAT AT F-F dGMA H
7 8 W 1 T qragfiqal § Qg go
@iF g-gg a@a ad A3 2 ¢@ fay
HITHY T4 @HEAT FI AL AAIRAT F
|9 FAT FAT 1

dladl arg-z gy F1 quvafas
ax ueg faidt acal & fasg qewifas
widardl 53R fed aned Figa a1 aga
AT far §, sx 37 WA A oA
w@r 9ifgd | gefafaedas &Y zigeq
U1 4% F 9g¥ N Fegfaee drac
Ny-vegiA g war w1 g@wa fean
AIdT gepfa 1 97 & fFaar @ g,
A& A § wifgx gar a1 g\
qm & 8 ST ® feaar @way
g-ga%r i ¥ g @an 911 Fwag
Heaa & @iy 3T F1 *iE avear Ag)
g9 1967 § dmswr &1 wAgr Ju
g ar, &3 = waggEsi # g9 gea
& oy mifagr gt & v aq &R

Fgr g~y K gqmw ¥ Aar a1

I would have given a long rope to Mr. Ajoy
Mukerjee and he would have hanged him

self by his own rope. gg §HT 18 feavrac
& qg¥ 9w W aEad &Y A-FPw
fafaeet arga 1| wddit 7 N awd
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q), a1 ag ara=r AA-D-gA fearge
gtar

& gz 71 o F1 g WG FY HIT
fasrr =rgarg o g8 I F1 Ff war
agt g-garar fadaY ¥ feaar qva 2y
g\ st fastg @agdY afsq § @@ &z
gk g3i 1€ A4 Wr g | 3§ ouA=o
A gfaz @1 97 ag sq i
wgft war § A A o A A F
ded A g7 4 mad 7 gewe wT faar
a1 & ag arqd =8 fax 1z $T WE
fe wrar & A qv gaw fgrzeara Feaar
famz mar 31 & semar wiiaa, g7 33,
gaaarm, faa, {a1§ & wgar sigar g fe
gq ¥w ¥ oF wiar @g-=ig 9§ 19T,
weFq qrEr, Wi St qial.., (saga)
ATAT TF AT W19 &Y {IArAL,
us fos war 81 sgars ) & frgm @q
AR 1 G941 AT A1gAT § ST IFIA
21 q1 {5 g@ 3T & weas argAr  ATAY
qgATAr # gAe Uo aF 9% &FAI & 1
#gmus fam w9 &1 qwf a1 g,
AFATHT ATAIZ H AT FuE 2@ g,
A WA & 997 9T OF  HFAW FIA
ECICil

7g Waraw B uehw oxar afafy
# famrfeal &1 & F3ar aifgd

wgar aga fad, wzar fad 7 #1707

§ gt @ff @ wrdar Fa@r g, Aq49,
saaey qiff, wrgfaezma ¥ 311 g fF
a4 A9 GFAXTT FAY H q, I@ WAQ
@9 @ 8 faw fggeam W
wgrent ArdY A faar gA-"muF &, faar
vzn-an &, faar faedla & areee
FyAn, 1942 § @i A fzar-faae
gform, g st wrf-& ssgim wgw X
aq® s wgar g fF 9@ Wegaa
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Frag Y, s8] A oF gF § iwd
& fa¥ 39 ® srare A1AT—

“F{oAE D @Y w9 A9A
AIF 91 FA7 " qowrar ¥ ¥ wex wam
a1 72 7 AT vam sar qfeq g8 w0
g aa% g | § qam afzg) & e
# 3T A1g fafarexr argad & e wear
aIrgAr g fF 3w &) A1F T 24 Q¥ |

aadt 17 & ag FgAr [rgar g -ag
TeAlT gAET §-gATX o T fag a2
fagi7 &, wx ag fazaud fgrg asaew
FT IFAIET FIA TEAT TI-ZaAl F IGIT
# fag o @sg wgd Agh 9T FF A
guga §1 war s fag, ITwr &
ST Fgar g, 9 94 wWF §, @A 3
qfeq § 378 FTr w1 qfeq adf @,
9°31% qzar § ST 9N @A § $a
f& guiga = |97 FU | FEA T
fasqzidt #Y a1 &8 31 gaga =
/AT FIX FT FI9 AT g1 FT FFar g,
1% a0F A8 FT FFAT § 1 FIC ¥ &
3q 9ta F1 IFA7 [fge AT T IHGA
&9 ard #Y F1 a7 FAME AN AHUAE
Faa®r a9 @t & awuard afeq &
g=2f% Fa FRar ag & EId o w0
& aragdl oY ® Al v AT E A nF
dfgg & ifgad & gar 9T @1F, FA99
& T ) Maga § O AT FEFA
aga &Y% ara Fgr 1 A 1 B wG @
Fzm, & g% ardt g & Rz &
aiq wgar rgar g f& awuwd A
7 #aw gard) afsw Wt gg AW A A
2§ § | @7 gfeaa qgam &1 39 9
Fgaga g1 & wemw wAIRT § TH 9T
aY °¢ & g9 & AW wIGT g1 AT
g8 Ay K AL F T A Aqi
9T g% & g9 AT qAt & qed §
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ot .., (smaar) 09 F wd € ag
grearg

arfgy ¥ oF ag AT FzA1 T1EgM
g & Rzt w3, aod @t go dle
1 gfaq dma AN B I afys g
Jfae 1| 57 faq We TEAT AZT A T
yrara fear st wzrfd go o #
gfaa ad fagedt & 97 gfaw & ganrd
az T se¥ T HHE sAm ¥ Aw
faseh G 7w 7 gA¥ FOAY qAIEIAE
Az -fear, ar agrge aref faar ate
siadt gfiger At fear & gaay
Fea & f& farewr & sty Y garo
st ' feezT @ a7 fgrgearT & aad
difagr MeT &, g IF9T g1 TR
go fte ¥ 3g, AW, fg=dr ok deza,
gx 1) qrgial &1 933 ¥ fAg oErEm
frar g1 w9q A7 F graeg § a1 am@
gfagus @z T1g ¢, g9 IAITZW
SFE FIAT Agy § 1 TG 9T qF IN
fea 9=t gy @ oY ar ga IFIT A=AT
IRy & afFT Fg7 ® gamwg aH faw
@i 1 & 35 A srAar g

T qat fawa & 7 nzie § gw,
AT AL & FATACE gA |

¥ ag ag W9t qg awar g faaw
qedr AT W AgY A% a%y § 1 3%
wiar gH @l Y 20 ferg gfesn,
fam, §m€, gut &f gz wwr @ | FET
8 ¥FT T WA aF, A qUg G

AR

ga # 8 geaw wilem, amam
gaAE W g 6 ww A Aw
@ & & gw fafaret ®Y @ aoif
qrg AT wigar g fE A qAg@ &
|19 £F W F1 T KT | @ EE &
fgsraa s & 37T &
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&t gWo QAo Wit (gAT) : AsqW
agea, Fow wWh (& Yy AA AAT
AW Y& FI, OF A F) G § ITH0
SR ATFE FIAT Argar § 1 F guwwar
g & 98 wof sl gwd) ggma wgdt
e wfes sl wwgy, ceard a1
T, & i ¥ wsgr angs W@ |
A Ta dar @ g5 gar & Ay ag
arfea @tar & & o1 gfaasg anad fe-
farmis &t § faq gfaga #1 fus-
faga #1 sway arfaw & faar &, 37 0%
Qary faaz 37 &1 aug g1 030 3 )
¥T Ay o arfmdr  fastdy & oar
Afrgrd & @t § ag W 907 F TR
FraifEa g, g8 A1@ %) s aga wexa
2 1 ag Mt oF faafedl & fe o gfaaea
§ 9% 91y AagT § 1 gafau ¢@F an
¥ are Aifa w1 @iw fear sy &Y aga-
&Y srsgr g

g W oF qrd st &g Srgar g’
fe feest & ot g7 qfee ¥ fFar ar-
IqF T WIEF wfgg ar . @ whzg,
3% faafad # e aga & Ayl A
I FT @ 20 3T A & el
% of@rd 1 e gEd ¥t qlarr
e fasar 1 & anwarg s A A
g% fag @1t &t farar Y arfga
37 AN B AT FW & g w7 agw
wfa £ Fzw F€T FsAr afgo
ag ¥ F9Y wrgAr §, graif® Au gay
F1§ aiegs agl 3

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, I thank this hon, House for debating
these Demands for more than nine hours
spread over threc days. The debate started
with a very serious speech by the hon,
Member, Shri Lobo Prabhu, and ended on
a very lively note,
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MR. SPEAKER : The tension must be
removed,

SHRI Y. B. CHAVAN : Sir, 1 do not
propase to go into every small detailed
criticism that was levelled against the Home
Ministry but would take a gencral review
of some of the points that were made by
hon. Members and leave the details to be
examined further by me so that I can
communicate, if necessary, about those parti-
cular points to the hon. Mcmbers who
made them.

When 1 say that I would like to take
a review of the last one year, 1 do not
propose to confine myself only to what
happened in the last onc year only. Unless
we take a review of a longer period, it
will be wvery difficult to see the real per-
spective of things that wc have to take
into account in future,

The ycar that we passed through has
becn a very eventful year in which wvery
significant things had happened which are
going to have their bcaring on future
events as well. T know, in this last ycar
many powerful forces were at work in
our country. If 1can repcal what other
hon. Members said, we arc passing through
a very difficult phase of our history. Some
of these powerful forces arc very welcome.
They are forcing and ensuring change in
the country but there also some forces
which are threatening to be dangerous to
the country.

If we just take for illustration what
happened in the mid-term elections, there
was certainly one very good thing in this.
With all the defects of instability and
uncertainty that we are facing in the
country, one guarantce that offers itself as
a result of these elections isthat the pco-
ple in this country are very much certain
of themselves. They have given their verdict
and showed that the democratic processess
in this country have come to stay.

But, at the same time, even during
the very process of these mid-term elec-
tions, certain things have been happening
which are pointing towards very unhealthy
things in our social, political and economic
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life. As we are all aware, in some of
the States the poorer sections of society
were prevented from going and exercising
their right to vote. It merely throws a
floodlight over some of the weaknesses in
our whole body politic. At the same time
some of the divisive forces, which have
asserted themselves in our life, like commu-
nalism and regionalism are showing us the
dangers that we are likely to face in the
years to come, I just took as an illustration
@ very important event in our national life,
that of the mid-term clections. which is
pointing towards the forces of strength and
also the forces of weakness.

These forces are, in a way, a challenge
and we have to see exactly as to how we
propose to deal with these threats that are
facing us. I would like to explain the under-
lying philosophy or the considerations
which influence our policies and direct us
to go in a particular direction.

I would like to take event afier cvent.
questions after questions, if [ can. First of
all, I would like to point out that during
the last year, we had to deal with the
problem of runnig the administration under
President's Rulcin nearly flive States, to
begin with Haryana, followed by West
Bengal, Bihar, U, P. and Punjab. [ must say
that the President’s Rule period was | really
a challenge to the democratic processes in
a sensc in these State and though the proper
legislature were not functioning we met it
in a democratic way throngh the Consultative
Committees composed of Members of Parli-
ament. We had to overcome one wrong
conception about the President’s Rule, that
was many people’s view that the President’s
Rules was a mere caretaker administration.
It is truc that major policics of taxation or
policies reflecting the lives of the millions
of people cannot be formulated by such ad-
ministration, Even then, being of carctaker
nature was a rather negative approach to the
problem of administration and, we did not
take it that way but wanted to undertake
certain progressive social measures also. [
must thank the hon. Members of the House
who happened to be the members of the
Consultative Committees. We met, practi-
cally, in every State more than twice and
functioned as informal legislatures, There
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were criticisms, angry exchanges and inter-
ruptions -- [ am looking at Mr. Jyotirmoy
Basu on the other side-and even then, 1
must say, we under took ccrtain important
social legislation as well.

I can make a reference to one very
important legislation that we undertook in
the case of Bihar. The problem of land
alicnation had become wvery diffcult in the
tribal arcas of Bihar. A team was appointed
to go into different aspect of the problem
and, based on those recommendations,
certain legislation was passed, I think in
the form of the President’s Order. I can
say that though, by itself it may not be a
complete thing, it initiates a new process of
legislation which will protect the interes of
tribals in that particular area. Economic in
secunity had become a wvery important
root cause for the discontent and trouble
in the tribal arcas. I just made a mention
of the President’s Rule in these States
and our approach, towards it because that
was a major event during the last year,

After that, certainly, some new problems
have arisen. One other thing that I would
like to make a mention of--1 do not want to
take time of the House on that particular
aspect--is the prohlem of Assam reorganisa-
tion. This honourable House had an
opportunity of the discussing the matter
and, unfortunately. because of certain happen-
ings, this House will have anothe opprtunity
to discuss the matter again sometime. if
the House approves, possibly sooner than
later.

This problem is also a very difficult
challenge to us becuasc the eastern region
of this country is of crucial importance to us
from the national sccurity point of view
and the problem of discontended people in
that region is the greatcst danger to secu-
rity. Therefore, we tried to find a solution
and succeeded in evoling certain consensus
on which was based the Twenty-Second
Constitution Amendment Bill which we
discussed in this House.

The other problem that we continued
to face in the last ycar was the problem of
insurgency in two areas, onc in Nagaland
and the other in Mizo districts. I would like
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to outline again the approach that we
adopted towards this problem. In these
areas of insurgency it is not merely the
sanction of force or the use of force
that is going to help wus. It is a
political approach combined with the
sanction of force which is going to help us

to solve the problem. But such methods do
not produce resulis very quickly.

That takes some time, I must say that
it grinds slowly but it grinds small as
they say. This approach of combining the
political approach with the use of force,
has given some results in Nagaland recently.

SHRI HEM BARUA ( Mangaldai )
Nagaland is not under you.

SHRI Y. B. CHAVAN : Even in the
matter, the Home Ministry has a certain role
to fulfil.

SHRI HEM BARUA : We want
to be under you, but then it is under
Ministry of External Affairs.

that
the

SHRI Y. B, CHAVAN : It is not a
question of being under me or under ‘A’
or under ‘B' or under *C' ., It is a govern-
ment's problem--the problem of insurgency.
Maybe, the administrative problems of
Nagaland are under the Minisiry of External
Affairs, but there are many aspects of the
problem which the Home Ministry has to
deal with. There is nothing wrong in that.
Certainly the administrative coordination is
done by the Ministry ol External Affairs
( Interruption ) That point was discussed in
the House before.

As far as Mizo district is concerned,
there also we found that dealing with the
problem merely by the use of force was not
going to give results and that it had to be
combined with a certain political approach,
and T must say that, that policy is giving us
very good results in Mizo area as well.

1 am merely mentioning some ol the
pioblems because it is much better that
when we take a review, we see the major
landmarks of the problems of the country.
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There is another problem which is being
discussed in the country today, and that
is the problem of communalism, Many things
have been discussed and said on the floor of
the House. 1 do not want to repeat the
same things again because it would be
repeating the hackneyed phrases which is
not very good for the purposes of this
debate. But we must not miss one point that,
in the coursc of the last 20 ycars, there is
a particular trend that manifest itisell in
the problem of communalism. 1 do not
want to give datailed statistics, but I can
mention the trend. After 1947, the graph
of the incidents, if T my say so, showed a
very sharp decline. It went on decreasing

and decreasing  upto  1960. But in
1960 the graph  started going up
and. Tthink, it was the highest in
1968. Personally I do not want to say

whether party *A’ or group *A’ is respon-
sible for this because that would be rather
an over-simplification; 1 know that. That is
a wrong appreach, But 1 have no doubt that
the incident rose from the time of commu-
nalisation of politics for the purpose of
clections, clc., when communal approaches
were made use of--that started round about
1960 .

SHRI HEM BARUA : You have said
what you did not want to say.

SHRI Y. B. CHAVAN : Have I said
that ?

SHRI HEM BARUA : Yes.

SHRI Y. B. CHAVAN : 1 have succe-
eded in conveying what 1 have to convey, I
have done well. But that is not the point. The
main point is this. When we analyse the
causes of communal incidents, certainly
there are certain suspicions on one side or
the other; there are sometimes some local
reasons for these troubles which have to be
gone into. There are certainly failures of
administration also in taking preventive act-
ion, etc. These reasons are there. But the
basic cause, as far as I can see, is commu-
nalisation of political thinking. That is
mainly responsible for the present commus
nal problem. This communalisation is on
both sides. Why only both sides, it is there
on all the sides .. ...
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SHRI OM PRAKASH TYAGI (Mora-
dabad) : Foreign hand.

SHRI Y.B. CHAVAN : Once upon a
time, all of us in this country helieved that
the communal  problem—Hindu--Muslim
problem--was there because of British inte-
rvention I have ceased belicving in that
theory now because Britishers left this cru-
ntry 20 years before and even now we feel
that communal problems are there and they
are increasing. It is no use bhlaming some
third party, somec foreign party, for this.
In this matter all of us have to search our
hearts, whether our thinking is right or
wrong. That is, rcally speaking, going to be
the main test in this matter.

16 brs,

Hon. Member, Shr. Vajpayee, made a
reference this morning to some remarks
made by some other members. | think, the
remarks made by some other members bla-
ming that the Dayal Commission were labo-
uring under some sort of prejudices were
very very unfair because the Dayal Commi-
ssion consisted of three eminent persons.
I do not want to go by the relivions of these
persons, For the information of this House
I must say that the three Members belonged
to three different relsgious groups. Thereis
no question of the Commission being in-
fluenced or led any religious prejudiced in
this matter. Therefore to label this Commu-
ssionas prejudiced is not correct. I am
prepared to acc.pt that this Commission is
making an impartial and objeclive assess-
ment of what happened. It is true that the
Commission has said that there was no pre-
planning as far as the incidents were conce-
roed. I think many detailed recommenda-
tions that this Commission has made are a
matter of very important study and scrutiny.
The important suggestions and recommen-
dations that the Commission has made have
to be gone into. We have sent itto differ-
ent States, On some 0. the recommendations
that we have ourselves to consider, we have
started examining this matter Administra-
tive steps that are required, the political
steps and the educational steps that are re.
quired--all these matters have to be gone
into. I made a reference to this because
th: hon. members made a reference to it,
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Dayal Commission’s work is not yet complete.
They have merely considered so far only
incidents of Ranchi and Jammu and Kash-
mir. Now they are discussing some of the
problems in Maharashtra. Particularly,
four States stand out in this trouble. They
are Bihar, Uttar Pradesh, Andhra and
Maharastra, These four States have made
very unfortunate contribution towards this
problem. The States have to take a very
serious note of the situation.

Another problem, a debate about which
is going on in the last few years, if 1 may
say so, after the 1967 Elections particu-
larly is the problem of Centre-Siates rela-
tions. I do mnot propose to say anything
which possibly might prejudice the conside-
ration of this question with open m:nd in
days to come because very recently the Sta-
nding of Commiitee of the National Integra-
tion Council has considered this question
and have decided to study this problem in
depth. At the same time, I would certa-
inly like to give a general outline of the
problem which we face. [ think it is true
of all Federations that this sorl of debate
continuously goes on about the relations
between the States and the Centre. It has
happrned in other Western Federations.
There is nothing unnatural that such a de-
bate should go on in this country as well,
There is nothing wrong about it. It should
gv on. But what should be the criteria for
this study ? That is, really speaking, the
most important question. In a country like
ours some people think that this problem
has arisen because of the political results of
the elections of 1967 when the statc of the
same Parly having rule in the Centre and
the Stales ended. It is attributed to the
new situation that has arisen because Gove-
rnments of different colours are coming up
in different States and the Centre is Contro-
lled by one political party. It may have
perhaps emphasized the debate. But I per-
sonally do not believe that the problem has
arisen because of that. I have to say that to
maintian that the problem has arisen beca-
use of governments of different colours co-
ming in thc States is not a statement of
fact. Otherwise, they would say that it is
rather over-simplification of the problem.
Possibly you can bear me out that even be-
fore the 1967 elections when there werc
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Congress Governments in all the Stotes,
there were problems of Cecntre-State relati-
ons,

SHRI ATAL BIHARI VAJPAYEE
It is a family problem.

SHRI Y. B. CHAVAN : They werc not
family problems. Let us see what are the
problems. You yourself hcaded an impor-
tant States of India. 1 had the privilcge of
heading another State. We know we had
problems. The problems are the problems
of economic advancement and economic pro-
gress. That is, the basic problem be-
cause we feel different States are at differ-
ent levels of development. They have got
their own problems, their own requiremcnts
which need to be supported by the Centre.
This is not the first time that the problem
is enunciated, The problem is more emph-
asized. It has become more acute, Rather
1 would not to say acule, it is argued rather
strongly now adays. It is finding expression
in stronger and firmer terms. Not that the
problem is a new onc. It is called a dome-
stic party problem. That is what hon. Shri
Vajpayee has said. It is not a domestic
party problem. Really spzaking. it is a na-
tional problem. In respect of Centre-State
relations, certain frank talks should be held
Arguments should be made. All points of
view should be carefully examincd and any
conclusion that scems reasonable should be
arrived at. But when we look at the prob-
lem as Centre versus State, then it does
not remain a problem of Centrc-State re-
lations. 1 am not mentioning any particular
Government or any particular party in this
matter. But what we have to take careis to
see that we do not treat this problem as
Centre--versus-State, because then the very
perspective is completely changed.

SHRI RANGA : That also is there.

SHRI Y. B. CHAVAN : That problem
is also there. We have to consider all these
things. There is alsoa theory that all the
Stales are in a way some sort of nationali-
ti:s. This theory, we have to remember, ulti-
mately aims at weakening the Centre. 1 do
not want to speak exclusively for a strong
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Centre etc. Our intention is to evolve a sort
of cooperative federalism in this country.
We do not want 1o have a situation where
the States are pulling in their own directions
weakening the Centre. That is the basic qu-
estion whkich we have got to answer and ans-
wer objectively. Our aim should be a coo-
perative federalism giving every State the
-:)[::q:n:jrh.lnit:.r to cxpress its own pcrsonalily,
I think this problem of Centre-State relations
is becoming a problem of underdeveloped

economy of the country; basically it is that
problem.

SHRI UMANATH (Pudukkotai) : It is
a problem of difference of fundamental po-
licy as between Government of different Sta-
tes.

SHRI Y. B. CHAVAN : When you say
that, T would like to meet that argument.
Itis a view of onec party. T am not critici-
sing that particular point of view. Some
people say that they are some sort of natio-
nalities and they must be allowed to have
their independence...

SHRI UMANATH : There is a question ol
land reforms in Kerala. They have gota
view. They have sent the Bill to you for
concurrence. You have refused concurrence
This is a fundamental reform on the quest-
ion of land. It goes on between the Central
Government and the State Government and
there is no finality.

SHRI Y. B. CHAVAN : 1 will come to
that. I may tell one thing to the hon. Me-
mber. The basic principles in Kerala legis-
ation are nol opposed to by us, We have
concurred with it. Yet. there are certain
technical matters which reguire further exa-
mination and clarification. 1 have had dis-
cussion on the Bill of the Minister-in-charge
of the particular Bill from Kerala and T am
telling this as responsible Minister that as
far as the principles of the Bill are conce-
ned, we are not opposed to it. There are
some issues which have to be sorted out
with half-a-dozen Ministries. Naturally it
becomes rather difficult where the problem
of international trade are involved in this
matter...

AN HON,
time.

MEMBER : It takes more
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) SHRI Y. B. CHAVAN . Taking more
time does not mean that wec are opposed
to it.

SHRI S. M. BANERIJEE (Kanpur):
How long ?

SHRI Y. B. CHAVAN : May I say
that some aspects of it are being considered
even now ? 1 could scc that point. We are
looking into the problems without any fur-
ther delay so that the Bill will be cleared.

The hon. Member there said that it
is a question of principles which are invol-
ved. What are the principles involved in
Centre-State relations ? It is not a princi-
ple involved here that any functioning demo-
cracy must have a little strong Centre ? Hon
Members themscelves philosophically crave
for a democratic Cen'ralism. 1 hope I am
not wrong.

SHRI RANDHIR SINGH : They beli-

eve in the Dictatorship of the Proletariat.
SHRI UMANATH--rose

SHRI Y. B. CHAVAN You do beli-
eve in democratic Centralism. When there
isa Government of another party at the
Centre, you talk of something clsc,

SHRI UMANATH : Even if our party
rules, we will retain Foreign Afairs. Co-
mmunication and Defence and leave the
rest to the State Governments,

SHRI Y. B. CHAVAN : Now we arc
going into the merits of the case. T do not
want to cxpress an opinion on that, I just
wanted to discuss this matter generally. But
I won"t say anything which will prevent
objcctive consideration or examination of
this problem.....,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : That is why you want to run
parallel police force all over the country.

SHRI Y, B. CHAVAN : That has been
discussed many a time. He mentioned about
the CRP......

SHRI JYOTIRMOY BASU : There is
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border security force, industrial security
force, railway protection force, anti-Co-
mmunist force....

SHRI Y. B. CHAVAN : I have no anti-
Communist force because it is a negative
way of thinking and I do not think nega-
tively. Border security force, central rese-
tve police and industtinl  security force are
all differcnt forces having independent roles
and 1 think they are very necessary.

SHRI JYOTIRMOY BASU : Under the
samc controller.

SHRI Y. B. CHAVAN : About the
Ccentre Reserve Police, 1 have made our
position very clear, This is a Union Force
and it is a Central, National Armed Force.
But it will not be imposed on any State
Government. They are frce not to have
it.

SHRIJYOTIRMOY BASU : Lect us see
how you act.

SHRI Y. B. CHAVAN * Certainly. But
at the same time, you cannot object to our
stationing it in any part of the country,
You cannot deny that force the right to pro-
tect the central property or  central project,
¢lc. when the managements of those pro-
jects feel the need for protection. How can
we refuse that to them ?

SHRI UMANATH : That has got to
be there for State industries also. Why do
you differentiale hetween State industries
and Central industries 7 They are also nati-
onal industries. If the Slate property can
be protected by the local police, the Central
property can also be proiccted by them,

SHRI Y. B. CHAVAN : In that case
I will not impose it. 1am not differcntia-
ting between State and Central industries.
If the State wants the Central Reserve Po-
lice for protecling their industries, we are
prepared to give them.

SHRI UMANATH : That willbe at
the request of the State Government.  So
also, State police will protect the Central
property at the request of the Central Go-
wvernment.
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SHRI Y. B. CHAVAN ; I am not say-
ing this ina spirit of controversy. Itis a
question of trying to understand it,

SHRI INDRAJIT GUPTA (Alipore) :
This should be clarified because we want
to know for future debate. Does the Hon.
Minister mean to soy that in the case of
Central undertakings, irrespective of whether
the State Governments scek the help of CRP
or not. the CRP can unilaterally go to pro-
tect those undertakings ? What exactly is
the position ?

SHR1 Y. B. CHAVAN : There is no
question of the CRP deciding itself and
doing things. Suppose the management of
a Central preject feels that they need the
help of the CRP and they ask for it. then
will it be right or wise to refuse it ?

SHRI INDRAJIT GUPTA : They can
feel genuinely so only if the State Police is
not available for protecting them.

SHRI Y. B. CHAVAN
matiers of detail
thought of.

These are
Some conventions can be

SHRI INDRAJIT GUPTA
what happened in the recent case,

: This is

SHRI Y. B CHAVAN : In rcgard to
the recent cvent, the facts arc not fully
known to me atleast and therefore 1 do not
want to pass any judgement with regard to
things that have taken place recently. These
are all matters of  detail which can be
discussed.

SHRI RANGA : Itis nota fact that
in the Central projects people from all
States whose mother-tongues are  different
from the local language are employed
whercas in the case of State projects mostly
people whose mother-tongue is the same as
the language of that State are employed
hecause they are mostly people hailing from
that particular State. Whenever there are
quarrcls  as between different sections of
people or between local people and outsi-
ders. they have got to be protected and they
can be protected better hy the Central Secu-
rity Force than by the local police force.
Sccondly, is it not a fact that whep we were
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considering & particular piece of legislation
on the floor of this House, we did consider
the adequacy or otherwise of the present
powers that the local Governments have got
over Police in maintaining law and order ?

We felt that there would be need for
this special security police and therefore, we
passed that law.

SHR1 Y. B. CHAVAN : I agree with the
conclusion of the hon member, but I would
only add a foolnote, that this is only one of
the aspects. Also I can not say that in the
state undertakings only pcople from the
State concerned are cmploved. That is not
s0.

SHRI RANGA : Mostly.

SHRI Y. B. CHAVAN : In private
sector also, in individual industrics, at the
present moment, there is such a social mo-
bility in the country that even in one private
industry there are many people from diffe-
rent parts of the country. Bombay, for
instance (Interruptions),

AN HON. MEMBER : Shiv Sena.

SHRI Y. B CHAVAN : If it is true of
Bombay, it is truc of Madras also.

SHRI PILLO MODY (Godhra) : From
the clarification sought and given, it has not
bzcome clear to me whether he is categori-
cal in assuring us that the Central Govern-
ment projects, no matter in what Statc they
arc located, will be protected by Central
Government instruments and that is the first
charge on him and his Ministry. We want
an assurance on this without prevarication.

SHRI UMANATH :
any such things.

We do not want

SHRI Y. B. CHAVAN : [ would say
that he is unnccessarily introducing sharp
overlones into this matier.

SHRI INDRAJIT GUPTA : Day in and
day out, he runs down these public secior
projects. Why does he wapt them to be
protected 7
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SHRI PILOO MODY : We do not want
any more losses than there are already.

SHRI Y. B. CHAVAN : [ would sugg-
est to Shri Indrajit Gupta to encourage this

process, now that they have started taking
interest in them.
SHRI RANGA : Whoever has said

that Central projects belong only to the
Congress Party or the Communist Party ?
They belong to the wholc nation.

SHRI UMANATH : Equally the Statc
projects are not the property of only one
party; they arc the property of the nation
as awhole.

SHRI Y. B. CHAVAN : I would, in
passing, make a mention of a very general
trend that has created many political diffi-
cultics in the last two years, namely, the
problem of defections. As hon. mcmbers
arc aware, as a result of a Resolution passed
by this House, a commitiee was appointed o
go into this and it has produced a very
important report. I know the process of
defections is still continuing. In hat commi-
ttce, wc could not come to any major
conclusions about the problem of defections
as such, It was felt that it was not on the
basis of legal action but the agreement of
political parties to lay down certain princi-
ples on the basis of which we could develop
new traditions and conventions which could
tackle this problem.

This problem has created a problem of
another type, namely, the controversy going
on about the role of Governors in this
country.

SHRI RANGA : So far as dcflections
are concerned, any assurances would be
coming from him about the future.

SHRI Y. B. CHAVAN : This is nota
question on which any party or individual
can give an assurance, unless there is some
basic understanding on all sides.

SHRI PILOO MODY : Can he give an
assurance that there would be no defections
from his party ?
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SHRI Y. B. CHAVAN ; It ig not defec-
tion from my side or defection from
other side. Itis n national defection, as a
matter of fact ..

SHRI RANGA
defection.

Itis mot a national

SHRI Y. B. CHAVAN : Shri Vajpayce
made a specific mention of the role of
Governors. 1 know there may be somc
dilference about the interpretation of the
Governor's role. [ would not louk into the
past, as to what happened in dilfercnt States
in the last two years; but | would certainly
look to the future. One matter which has
been argued over and over again is the use
of the discretion. He quoted my speech
during the debate on Madhya Pradesh affairs
two years beforc. 1 have it with me. I
was dealing with a particular problem that
was raised, and was mentioning  about the
discretion specifically given by the articles
of the constitution. In that context | quoted
My, Seervai. In the course of many discus-
sions that ok place in the House, it was
mentioned that inh:rently there are situations
in which even though discretion is  pot
mentioned specifically by any article of the
Constitution, the Governor has to exercisc
his discretion. Onc specific issue was raised
as a result of what happened in Rajasthan
immediately after the general elections. If
a situation arose where no single party had
a deflinite majority, what is the Governor
supposed to do ? It is patent that though
discretion is not indicated by the articles of
the Constitution, the situation dictates that
the Governor should wuse his discretion,
We discussed this matter in the House and
it was decided that I should sit with the
leaders and evolve some sort of guidelines
s0 that the Governors can be helped in this
matter, I do not know whether Prof. Ranga
chose to participate in that.

SHRI RANGA : [ did not choose to

put my faith in your people, after your
behaviour in Rajasthan.

SHRIY. B, CHAVAN : It is no use
becoming cynical, Shri Ranga is one of the
veterans  and leaders of parliamentary
democracy and he cannot start with a feeling
that we cannot be belicved.
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SHRI RANGA : 1 cooperated with
you on the Decfections Committee; you arc
indulging in it on a large scale.

SHRI Y. B. CHAVAN : The recomm-
endations of that committee are to be
debated and accepted and legislative and
other decisions have to be taken by the
House. It isnot a matter for any individual
discretion; it can not be done.

So, there are certain situations in which
the Governor has used his discretion. What
conventions should be there to guide the
Governors is a matter which nceds to be
further examined. In this matter 1 fecl that
all the parties, irrespective of what is
happening around us should sometime sit
together and try to enumerate the situations
in which the Governor will be asked to use
his discretion and lay down certain guide-
lines.

SHRI PILOO MODY :
you guidelines.

We shall give

SHRI Y. B. CHAVAN : Such guidelincs
will help Shri Piloo Mody to guide himself.

1 had referred to some general problems
that arose in the course of the last ycar
which had a great impact on the political
life and the parliamentary institutions in
our country and they created sometimes
pleasant and at other times bitter controve-
rsies. If we lcarn some lessons for our future
guidance from our experience inthe last
few years, some of those bitter things will
not be repeated and possibly we may be
able to face the future of our democratic
institutions with more confidence and more
faith in ourselves.

1 want to make a passing reference to
so.ne other leading questions that were
raised. 1 must congratulate Shri Vajpayee
for the good stand he took about the
problem of untouchability in this country.
For the first time I must say that he spoke
for the whole House. 1t is something very
good.

SHRI PILOO MODY : I supposc it is
not for the last time.
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SHRI Y. B. CHAVAN : 1 hope so,
because it is something which is in the

heart of cverybody and he voiced it effecti-
vely, beautifully. I hope this attitude grows
further. Rcally speaking, equality between
one human being and other is the basic
premise on which democracy is built. The
very concept of democracy is based on the
equality of the human beings, whether itis
an untouchable or a scheduled Caste or
Tribe or a Muslim or a Christian ..

SHRI PILOO MODY : ...Or a Minister.

SHRI Y. B. CHAVAN : Or an indus-

trialist,

SHRI PILOO MODY
architect. (Interruption)

Or even an

SHRI Y. B. CHAVAN : An architect
is also part of an industrialist ! So, Sir,
really speaking, 1 was very happy when I
heard that remark from Mr. Vajpayee,
because that gave us some more faith in
the futurc of democracy in the country.
That is what we wish and therefore 1 wanted
to make a specific reference to that matter.

Then, some Members referred to Telen-
gana and somc were very eacited about
Telengana. Some people said, we should
act from here only. These are matters in
which 1 think the Central Government should
act with a little caution, consideration. Any
word that is spoken here, must be such that
it may not add to the problems which are
already there. Our approach in this parti-
cular matter is that, on the fecling of
gricvances that the people of Telengana have,
we are prepared to help the State Govern=
ment and we are prepared to make all
cfforts to remove thosc feclings of grievances.
An hon Mecmber made mention about
ineguality of services and that certain
decisions on the integration of the services
were not properly implemented, cilc. It was
only for that very purpose that we are
thinking ofsending a tecam of officers; we
have not yet sent it.

ot qar ¥ (mfgarnz) @ w7 g
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SHRI Y. B. CHAVAN :
merely  becoming emotional in  this
matter. If we just take a very isolated
view of cvery problem and decide it, [ do
not think we shall be doing any service to
the nation. All these problems have a nati-
onal bearing; they have to be considered,
examined and acted upon from the national
point of view, In this matter, I do not want
to say one way or the other, in a very deter-
mipate manner and a very partisan manner,
and the only thing that this Parliament,
that this Government would wish is that
somc opportunity is taken by the parties
concerned to understand each other and
remove any feeling of grievance or injustice
that may bec there. And in that process the
Government of India is prepared to  help
and make all the efforts that are neccssary.

D.G. (Min. of

Itis no use

SHRI THIRUMALA RAO (Kakinada) :
Onec clarification. It is quite relevant. Arc
the Government of India sufficiently wecll-
informed about the situation, about the dem-
and for a scparate Telengana and that  the
situation is developing in a very undesirable
way, from moment to moment ? How far
are the Government of India taking an  act-
ive intcrest in this 7

SHR1 Y. B. CHAVAN : [ cannot answer
such a specific question offhand, but we
arc taking intcrest, we arce interested in the
integrity of the State, and we are interested
in maintaining good rclations  belwecen  the
different regions of  the Siate. This is all
that I can say. What more can I say ?

Some Mcmbers, and particularly the
hon. Member Shri Kushok Bakula, made a
reference to certain problems of Buddhists
in Ladakh. I am in touch with the Jammu
and Kashmir Government in this matter,
He mentioned certain incidents as  having
taken place there, where certain flag of the
Buddhists came in for controversy or some-
thing like that. 1 am told that the matler
has been looked into by the local authori-
ties and certain prosecutions have also been
launched 1 have no doubt that the Jammu
and Kashmir Government is keen to  give
protection to all the religious minorities in
the Jammu and Kashmir State. I have no
reason to suspect that,
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SHR1 RANGA : Why not tack it on to
Himachal Pradesh ?
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SHRI Y. B. CHAVAN : Well, that will
be starting again or playing the game of
attaching some place to some other place.
(Interruption). While referring to Jammu and
Kashmir, 1 would like to make mention of
the Gajendragadkar Commission’s recomm-
endations. This Commission was appointed...

st AYeg swry  (aeiE) ¢ areear
T 7 A guw s fear & 1 ofe Gene
FaA ar e sragd ) IEN WK
sifaa ar wraifeaa fear se &1 S@
ez fga # arar ay A€ g4 ?

SHRI Y. B. CHAVAN : 1 will have to
look into that aspect, because I can not
answer that question off-hand.

SHRI RANGA : We are all concerned
about Ladakh, we want them to be prote-
cted properly.

SHRI Y. B. CHAVAN
assure the House that we will certainly
look into the problem of Ladakh, becausc
Ladakh is morc important from the national
point of view and the security point of view
of the country. Thercfore, we are very much
concerncd about it. The only thing that 1
wanted to  say was that the Jammu and
Kashmir Government is equally concerncd
about the problems of Ladakh.

Certainly, 1

The Gajendragadkar Commission was
appointed by the Jammu and Kashmir Gove-
rnment and the report is under their exami-
nalion. I have no doubt that the Jammu
and Kashmir Government will certainly clo-
sely and objectively examine the principles
guiding the recommendations. Till they take
view on this matler, I think we should not
start creating any doubts or suspicions 1
should say that things are improving in
Kashmir and by creating such suspicions,
possibly we might make the Kashmir prob.
lem more complicated.

SHRI S. K. TAPURIAH (Pali) : What
about Beri Commission ?
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SHRI Y. B. CHAVAN : 1 know that SHRI PILOO MODY The Home
hon. members are very much exercised Minister has proved that every time a repo-

about it, The State Government is conside-
ring the report. They have not yet decided
either to accept or to reject it, When the
State Government is considerinz the report,
how can I say about the results ? Only
when it is a Congress State Government, [
must say everythings here. When itis a
non-Congress Goveroment, 1 am barred
from saying anything. How can I do that ?

SHRI S. K. TAPURIAH : What is the
machinery for implementing the recommen-
dations 7

SHRI Y, B. CHAVAN : The facts are
very clear. The recommendations have been
made to the State Government. The State
Government is examining the report. I do
not think anybody can say what they will
do. I cannot say anything now. The machi-
nery also has to be decided by the State
Government itself,

SHRI S. M, KRISHNA (Mandya) : He
has referred to the Beri Commission, Ragh-
ubir Dayal Commission and Gajendraga—
dkar Commission. But it is very inconvenient
to refer to the Mahajan Commission report.
Let him say something about it.

SHRI Y. B. CHAVAN : The Govern-
ment of India has not taken any decision
on it,

SHRI S. M. KRISHNA : What prevents

the Government of India from taking a
decision 7 (Inferruptions).
SHR1 Y. B, CHAVAN :1 am telling

you the fact.

SHRI S. M. KRISHNA : You can
that it is rejecled (/mterruptions).

say

SHRI K. LAKKAPPA (Tumkur) : Why
is he evading it 7 I want to know, (/nterru-
ptions).

SHRI Y. B. CHAVAN : When a deci-
sion has not been taken cither to accept it
or to reject it, how can I say that it is reje-
cted 7 As a responsible person, [ must make
a statement of facts.

rt is inconvenieat to the Government, he
says that the concerned Government is consi-
dering it. The same is happening with the
Beri Commission report. He is doing the
same with the Mahajan Commission report,

SHRI CHINTAMANI PANIGRAHIL
(Bhubaneswar) : What about laying on the
Table the report of the Madholkar Commi-
ssion which enquired into the charges aga-
inst the present Orissa Minister and some
others 7

SHRI Y. B. CHAVAN : I cannot ans-
wer about all the commissions appointed
by State Governments and undertake the
responsibility of laying their reports on the
Table.

Sir, the problems that we faced last
year in this Ministry were certainly very
challenging problems and I think we have
tried to face those problems with conflidence
and faith. [ have no doubt that the spport of

this House will help us to face them cffec-
tively in future,
MR. DEPUTY-SPEAKER : 1 will nw

put all cut motions to the vole of the

House.

All the cut Motiony  were
and Negative.

put

MR. DEPUTY-SPEAKER :
question is :

Now the

“That the respective sums not  excecs
ding the amounts shown in the fourth
column of the order paper, be  gran-
ted to the President, to complete  the
sums necessary to defray the charges
that will come in course of payment
during the year ending the  3Ist  day
of March, 1970, in rcspect of the
heads of demands entered in the sec-
ond column thereof against Demands
Nos. 43 10 57, 119 and 120 relating
to the Ministry of Home Affairs.

The Lok Sabha divided :
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Divislon NO. 7 ]
AYES

Achal Singh, Shri

Agadi, Shri 8. A.

Ahirwar, Shri Nathu Ram
Ahmad, Dr. 1.

Ankineedu, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr. Maitreyee
Basumatari, Shri

Besra, Shri S. C.
Bhagat, Shri B, R.
Bhagavati, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Birua. Shri Kolai

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shri Anil K.

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan Shri D. R,

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dasappa, Shri Tulsidas

Dass, Shri C.

Dehmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Ering, Shri D.

Gajraj Singh Rao, Shri
Gavit, Shri Tukaram
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal

Hajarnawis, Shri
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Igbal Singh. Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
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Jagjiwan Ram, Shri

Jaipal Singh, Shri

Jamir, Shri 8. C.
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Katham, Shri B. N.
Kedaria, Shri C. M.

Kesri, Shri Sitaram

Khan, Shri M. A.

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Kureel, Shri B. N

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath
Mehta, Shri P. M,
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B. S,

Murti, Shri M. S.

Nirlep Kaur, Shrimati
Pahadia, Shri Jaganath
Palchoudhuri, Shrimati Tla
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri

Patcl, Shri Manubhai
Patil, Shri C. A.

Patil, Shri Deorao

Patil. Shri S. B.

Poonacha, Shri C. M.
Pradhani, Shri K.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajasckharan, Shri

Rajni Devi, Shrimalj
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Raju, Shri D. B.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sswak, Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M, B,

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.

* Rao, Shri V. Narasimha
Raut, Shri Bhola

Reddy, Shri Ganga
Reddy, Shri R. D.

Reddy, Shrimati Sudha V,
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saihu Ram, Shri

Salecm, Shri M. Yunus
Salve, Shri Narendra Kumar
Sanghi, Shri N. K.

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Scthi, Shri P. C.
Scthuraman Shri N.

Shah, Shrimati Jayaben
Shambbu Math, Shri
Shankarnand, Shri B.

Shco Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D, N.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Dco
Sonar, Dr. A G.

S pakar, Shri Sradhakar
Surendra Pal Singh, Shri
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Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V, B,
Tiwary, Shri D, N.
Tiwary, Shri K. N,
Tula Ram, Shri
Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
NOES
Anbazhagan, Shri
Ayarwal, Shri Ram Singh
Rabrudduja, Shri
Bunerjee. Shri 8. M.
Bansh Narain Singh, Shri
Barua, Shri Hem
Behera, Shri Baidhar
Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.,
Dco, Shri K. P, Singh
Devgun, Shri Hardayal
Fernandes, Shri George
Gowda, Shri M. H.
Gowder. Shri Nanja
Goyal, Shri Shri Chand
Gupta. Shri Kanwar Lal
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri §. M,
Kalita, Shri Dhireswar
Khan, Shri 11, Ajmal
Khan, Shri Ghayoor Ali
Kisku. Shri A. K.
Kothari, Shri §. S.
Koushik Shri K. M.
Krishna, Shri §. M.
Kushwah, Shri Y. S.
Lobo Prabhu, Shri
Majhi, Shri M.
Mectha Lal, Shri
Meghachandra. Shri M.
Misra, Shri Srinibas
Moody, Shri Piloo
Molahu Prasad, Shri
Naik, Shri G. C,
Naik, Shri R. V.

* Wrongly voted fr._ir AYES.
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Nath Pai, Shri

Nihal Singh, Shri

Patel, Shri J. H.
Patodia, Shri D. N,
Ramabadran, Shri T. D.
Ramamurti. Shri P,
Ramani, Shri K.
Ranga, Shri

Sait, Shri Ebrahim Sujaiman
Santosham, Dr. M.
Sen, Shri Deven
Sequeira, Shri

Shah, Shri T. P.
Shastri, Shri Ramavatar
Suraj Bhan, Shri
Tapuriah, Shri 8. K.
Tyagi, Shri O. P.
Umanath, Shri
Vajpayce, Shri A. B.
Vidyarthi, Shri R. S.
Viswambharan, Shri P.
Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes 172; Noes : 60.

The motion was adopted.

| The Motions for Demands for granis
which were  adopted by Lok Sabha
are reproduced below--ed]

Demand No. 43 -Ministry of Home
Alfairs

““Thal a sum not exceeding Rs. 1,45,96,
000 be granted to the President 10 complete
the sum nccessary lo defray the charges
which will come in course of payment dur-
ing the year ending the 3Ist day of March
1970 in respect of *Ministry of Home Aff-
airs." "'

Demand No. 44--Cabinet

“That a sum not excecding Rs. 55,57,
000 be granted to the President fo complere
the sum necessary to defray the charges
which will come in course of payment dur-
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ing the year ending the 31st day of March
1970 in respect of ‘Cabinet." ™

Demand No. 45--Administration
of Justice

“That a sum not exceeding Rs. 2,04,000
be granted to the President ro complete the
sum necessary to defary the charges which
will come in course of payment during the
year ending the 3ist day of March, 1970
in respect of ‘Administration of justice.” ™

Demand No. 46--Police

“That a sum not exceeding Rs. 48,30,12
000 be granted to the president to complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1970 in respect of ‘police.” "’

Demand No. 47--Census

“That a sum not exceeding Rs, 1,31,53,
000 be granted to the President ro complete
the sum necessary to defary the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *“Census, "

Demand No. 48-Statistics

““That a sum not exceeding Rs. 3,10,15,
000 be graoted to the President fo complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Statistics.” "

Demand No. 49--Privy Purses and
Allowances of Indian Rulers,

“That a sum not exceeding Rs. 1,36,000
ba granted to the President to complete the
sum necessary 1o defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970 in
respect of ‘Privy Purses and Allowance of
Indian Rulers.’ ™

*The following Members also recorded

their votes :

Ayes . garvashri Devinder Singh and Shashi Bhushan.

Noes : Sarvashri P.

C. Adichan, D. Amat and V Narasimha Rao.
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[Mr. Deputy-Speaker]

Demand No. 50--Territorial and
Political Pensions

“That a sum not exceediug Rs. 15,77,
000 be granted to the President to complete
ihe sum necessary to defray the charges
which will come in course of payment  du-
ring the year ending the 31st day of March,

1970 in respect of ‘Territorial and Political
Pensions’. ™

Demand No. 51-.-Delhi

“That a sum not exceeding Rs. 35,08,25,
000 be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Delhi". ™

Demand No. 52--Chandiparh

“That a sum not exceeding Rs. 4,90,67,
000 de granted to the President t0 complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *Chandigarh’. ™

Déemand No. 53--Andaman and
Nicobar lslands

“That a sum not exceeding Rs. 6,53,55,
000 be granted to the President to complete
the sum necessary to decfray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Andman and Nicobar
Islands".”

Demand No. 54--Tribal Areas

“That a sum of exceeding Rs. 21,20,38,
000 be granted to the President to complere
the necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of Muarch, 1970 in
respect of *Tribal Areas’. ™

Demand No. 55--Dadra and Nagar
Haveli Area

“That a sum not exceeding Rs. 53,54,
000 be grantcd to the President fo complere
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the sum necessary to dcfray the charges
which will come in course of payment du-
ring the ending the 31st day of March, 1970

in respect of *‘Dadra and Nagar Haveli
Area".”

Demand No 56--Laccadive, Minicoy
and Amindlvi Islands

“That a sum not exceeding Rs. 1,00,82,
000 granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of *Laccadive, Minicoy and
Amindivi Islands.’

Demand No. 57--Other Revenue
Expenditure of the Ministry
of Home Affairs

“That a sum not cxcecding Rs, 933,65
000 be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of **Other Revenue Expen-
diture of the Ministry of Home AfTairs,

Demand No. 119--Capital Outlay
in Union Territories and Tribal
Areas

“That a sum not excecding Rs. 20,71,83
000 be granted to the President ro complcte
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1470 in respect of "Ca, ital Quitlay in Union
Territories and Tribal Areas. ™

Demand No. 120--Other Capital
Qutlay of the Ministry of
Home Affairs

“That a sum not cxcceding Rs. 40,00,
000 be granted to the President to eomplete
the sum necessary to defray the charges
which will come in course of payment du-
ring the year ending the 31st day of March,
1970 in respect of ‘Other Capital Outlay of
the Ministry of Home Affairs. ™



